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a tendency to change their course
suddenly and just hit somewhere. By

this we will be able to know all about
the track of the storm. [ have got an
interesting diagram which can tell about
these developments from hour to hour.
On account of this, the loss of life has
been completely reduced. There has
been very little loss of life. Whatever
loss of life has been caused has been
due to the people rushing out of panic
here and there. Otherwise, the loss of
life has not been much. That is our
information.

So, Sir, we are trying to do as much
as we can. In fact, there is also a
special kind of aircraft which can go
into cyclones. And there is also a
thinking going on whether we can pur-
chase one of such aircrafts, and so on.

All these measures are being under-
taken to reduce the damages. We can-
not prevent the cyclones. The science
has not advanced to that stage. But,
definitely we should be able to reduce
the loss of life and to some extent the
loss and damages to the property. That
is what the Government of India is
trying to do and is continuously engaged
in that process.

THE DELIMITATION BILL, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS-

TICE (SHRI NITI RAJ SINGH
CHAUDHURY): Sir, with your per-
mission, I beg to move: . . i

-

“That the Bill to provide for the
readjustment of the allocation of
seats in the House of the People to
the States, the total number of seats
in the Legislative Assembly of each
State, the division of each State and
each Union territory having a Legis-
lative Assembly and the Union terri-
tory of Delhi into territorial constitu-
encies for elections to the House of
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the People and Legislative Assemblies
of the States and Union territories

and Metropolitan Council of Delhi
and for matters connected therewith,
as passed by the Lok Sabha, be taken
into consideration.”

Sir, as the hon. Members are aware,

Article 82 of our Constitution provides
that :

“Upon the completion of each
census, the allocation of seats in the
House of the People to the States
and the division of each State into
territorial constituencies shall be re-
adjusted by such authority and in

such manner as Parliament may by

law determine : -

¥ Y

Provided that such readjustment
shall not affect representation in the
House of the people until the disso~

lution of the then existing House.”

Then, Sir, there is another Article
170, sub-Article (3), which provides :

“Upon the completion of each cen-
sus, the total number of seats in the
Legislative Assembly of each State
and the division of each State into
territorial constituencies shall be read-
justed by such authority and in

such manner as Parliament may by
law determine.”

So, Article 82 deals with the determi-
nation of seats for Parliament and Arti-
cle 170(3) with those of the Legisla-
tive Assemblies. The census takes
place every 10 years. We have receiv-
ed reports of the last census just a few
months back and in compliance of the
provisions of Ariicle 82 and 170(3), this
Bill is brought forward.

Sir, Clause 3 deals with the constitu-
tion of the Delimitation Commission.
This clause provides that two Members
would be Judges, serving Judges or re-
tired Judges, of the Supreme Court or
the High Court and the third Member
would be the Chief Election Commissio-
ner. Then there is also a provision for
having 10 Associate Members, 5 from
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the Lok Sabha and 5 from the legisla-
tive Assemblies. In States where there
are S or less than 5 Members in the
Lok Sabha, all of them would be Mem-

bers.

The duties and the procedure of the
Commission are also laid down therein,
ie. how they will proceed, how they will
do the readjustments, delineation, etc.
and how their proposals would be pub-
lished so that people come to know
about them and raise objections. Sir,
this Bill is in line with the Act of 1962.
However, therg are some changes to
which I would like to draw pomted at-
tention of the hon. Members. The old
Bill was known as Delimitation Com-
mission Act. In this Bill, the name is
changed as Delimitation Act, because it
is the Commission which does the work
and the work that has to be done is
the delimitation of the constituencies.
Therefore, this name has been changed.

Then, Sir, the expression “State™ has
been redefined so as to exclude the
State of Jammu and Kashmir. The rea-
son is that the matters in relation to
the State of Jammu and Kashmir are
regulated by the Constitution (Applica-
tion to Jammu and Kashmir) Order,
1954, which would be suitably maodified
subsequent to the passing of this Bill.

Another reason for the definition is
that the present Bill applies to the Union
territories having Legislative Assemblies
and to the Union territory of Delhi un-
like the previous enactment on the sub-
ject at which time the Government of
Union territories Act, 1963, was not on
the Statute Book. So, Sir, by this
change of definition the State of Jammu
and Kashmir is not excluded but the
definition is in keeping with the consti-
tutional provisions, and by change in
the Constitution (Application to Jammu
and Kashmir) Order of 1954 this Act
would become applicable to the States
of Jammu and Kashmir.

Then, Sir, in clause 4 which is the
reproduction of the old section 4 of the
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1962 Bill, two provisos have been added.
These two provisos seek to lay down
that :—

(a) where one seat 1s allocated to
the State in the House of the People,
the whole of the State 1s to form one
territorial constituency; and

(b) it shall not be necessary for the
Commission to readjust the allocation
of seats in the House of the People
to any Union territory or the total
number of seats in the Legislative As-
semblies of Union territories of Goa,
Daman and Diu, Pondicherry and
Mizoram or the total number of seats
in the Metropolitan Council of the
Unian territory of Delhi;

as they have been provided for in the
Government of Union territories Act,
1963 and the Delhi Administration Act

of 1966. ‘

Similarly, Sir, in clause 5 a proviso
has been added. It seeks to provide
that where the number of members of
the House of the People representing
any State is five or less, then all such
members shall be associate members of
the State, and in the latter case the total
number of associate members shall be
less than ten.

Clause 8, Sir, deals with the read-
justment of number of seats. It differs
from the corresponding provisions in
the 1962 Act. It has become necessary
in the present Bill to make a reference
to the provisions of certain other enact-
ments in this clause so that the task of
delimitation could be carried out by the
Delimitation Commission only and not
by the Election Commission in certain
cases as was the position earlier under
the provisions of the relevant Acts.

Sir, I think this Bill is an absolutely
non-controversial one. With these words
I commend the Bill for the acceptance
of the House,

The question was proposed.
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SHRI NITI RAJ SINGH CHAU-
DHURY : Sir, I owe an explanation.
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MR. DEPUTY CHAIRMAN The
House stands adjourned till 2 P.M.

The House then adjourned
for lunch at one of the clock

The House reassembled after lunch at
two of the clock, MR DEepUTY CHAIR-

MAN 1n the Charr,

SHRI LAL K ADVANI (Delhi)
Mr Deputy Chairman, Sir, there 1s no
doubt that this Bill does pot evoke much
controversy Of course, 1t does need
certain clarifications and certain assu-
rances | recall that 1t was towards the
end of the last Session that we were
told that the Government was contem-
plating bringing forward this Bill or,
fact, contemplatng augmenting the
strength of the Lower House, as also
the strength of the various Assemblies,
on the basis of the new census. In fact,
we were given to understand that the
Government was keen to have the Bill
passed even 1n the last Session Subse-
quently, however, the Government
thought 1t proper to hold consultations
with the representatives of various poli-
tical parties and take a decision on the
matter only after that A meeting of
party representatives—or rather two—
were held after that. =1 am surprised,
however, that there 1s no clarification
on the particular point which was raised
at that meeting, namely, whether the
strength of the Lok Sabha and the
various Assemblies should be increased
on the basis of the census This Bl
does not deal with that I notice that
in the other House several Members,
who spoke on the Bill, proceeded on
the assumption that this Bill indicated
the Governmently commitment to an
augmentation of the strength of the
Lower House and the various Assem-
blies There 1s no such commitment
In so far as that article of the Consti-
tution 1s concerned which provides for
a ceiling on the total strength of the
other House, namely, 500 from the
various States and not more than 25
from the Union territories and perhaps
two nomunated Members, that ceiling
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still remams Unless that particular
article of the Constitution 15 amended—
Article 81 which pertains to the total
strength of Parhament—the presumption
that this Bill of delimuthtlon 1s based
upon the Government's agreement to
augment the strength of the House of
the People 15 absolutely wrong I would
like to have a categorical statement from
the Government as to what decision 1t
has taken after listening to the view-
points expressed by the various parties

Personally, 1 do not regard 1t as any
matter of principle whether the strength
of the Lok Sabha should be erhanced
or not or whether the strength of the
Assemblies should be. augmented or not
1 accordance with the new Census It
can be decided either way, and there can
be a justification for both the courses
of actipn I do feel that the Constituent
Assembly, when 1t considered the faet,
did not think that there should be no
cetling whatsoever and that with every
Census and with every increase 1 the
population, the strength of the House
should go on increasing At least, that
was not the sense of the Constituent As-
sembly.

I think that the Law Minister should
make 1t clear on this occasion that this
Bill will not be subsequently followed
by a new constitutional amendment am-
ending article 81 providing for more
seats 1n the Lok Sabha and in the As-
semblies. That would be putting the cast
before the horse If at all the Govern-
ment does intend to increase the strength
of the lower House, a Constitution (Am-
endment) Bill amending article 81 ought
to be brought forward first and delimi-
tation resorted to thereafter.

In the Statement of Objects and Rea-
sons 1t 1s saird that 1t 1s a ‘ Bill to pro-
vide for the readjustment of the alloca-
tion of seats in the House of the People
to the States, the total number of seats
in the Legislative Assembly of each
State, the division of each State and
each Unton territory having a Legisla-
tive Assembly and the Union territory
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of Delhi into territorial constituen-
cies..” etc. In this readjustment, 1

think there should be no unfair deal for
the Union territories as is being contem-
plated now by Government. 1 proceed
on press reports. There are press reports
suggesting that the present strength of
the Union territories might be curtailed
or that the Union Territories’ representa-
tion in the Lok Sabha might be slightly
curtailed to give an enhanced number of
seats in the Lok Sabha to the States.
I feel that this would not be proper.
Basically, we should agree to this princi-
ple that the present representation of
both the States and the Union territories
in the Lok Sabha will not be changad
to their disadvantage; that strength
should continue, wherever there is a
case for enhancement, that should be
enhanced. The previous speaker, Shri
Nawal Kishore referred to the fact that
Union territories have a relatively larger
representation in Parliament than the
States. He said, “Why is it so? Tt is
not rational”. I would like to explain to
him the rationale behind this arrange-
ment. The rationale is—and this ratio-
nale was elaborated earlier at the time
of discussion on the Union Territories
Act, and I think on other occasions
also by the Government—that areas or
populations or sections of people who
do not have a full-fledged State should
be given some weightage in the Lok
Sabha. In those days, there was no
question of any Assembly with even
limited powers for Union Territories. So,
the argument was, because the Union
territories did not have Assemblies or
full-fledged Statehood, they should be
given weightage in the matter of their
composition in the Lok Sabha, in Par-
liament. 1 think that this is a very
sound principle, which sound principle
should be adhered to. And particularly
as a representative of Delhi, I would
say that while in the case of <some other
Union Territories they have been able to
get Legislative Assemblies, though with
lesser powers, Delhi has been denied
even his legitimate demand. There are
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seven seats for Delhi and these seven
are based on a population of 30 lakhs
or 32 lakhs. Now, its population is over
45 lakhs.

And by the time we go in for the
next Lok Sabha elections it would be
well over 50 lakhs. Therefore, there is
a justification for increasing the sirength
of Delhi’s representation in the Lok
Sabha.

I come now to the question of the
composition of the Delimitation Com-
mission. I do not agree with those who
feel that the Associate Members should
be given an equal right in the Delimita-
tion Commission. The nature of the
Delimitation Commission’s work, T think,
is judicial, and in that respect it is
only proper to confine the decision-mak-
ing authority to the Delimitation Com-
mission—the three members of the Deli-
mitation Commission. But I do think
that the Associate Members can contri-
bute a lot towards making this decision
well informed and well-balanced. There-
fore, the strength of the Associate Mem-
bers should be either increased or in all
cases members of the Assembly consti-
tuencies should be somehow associated
with the delimitation of their respective
constituency; their opinion should be
sought. They must be positively con-
sulted. There should be some provision
in the Act itself providing for this kind
of consultation. But even if this is not
possible, I think the Minister might com-
mit the Government on this question
that in all cases the views of the local
representatives in the Lok Sabha as well
as in the Legislative Assemblies would
be taken into consideration, Then, the
Commission is to comprise of either a
Judge of the Supreme Court or the
High Court, or “who has been a judge”.
This concept of ‘has been’ somehow does
not appeal to me. I would think that
the membership of the Delimitation
Commission should be confined exclu-
sively to present members of the Sup-
, reme Court or the High Court Ben-
. ches and not to ex-Judges. This is a
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principle which, I think the Government
should accept in respect of all Commis-
sions, because this has become a source
of corruption and at least a ground for
suspicion. Reflections are cast on the
judiciary which often may be unjusti-

I have been reading debates about
the Delimitation Bill in the other House.
I find that several members who were
Associate Members in the former Deli-
mitation Commission of 1962 have made
allegations that even though the Com-
mission seemed to be convinced of their
arguments, at the last minute certain
changes were made because of political
pressure etc.

Sir, the Delimitation Commission’s
role is a very important role, as impor-
tant in the limited province allotted to
them as that of the Election Commis-
sion. I think its functioning should be
absolutely above doubt and there should
be no element of political pressure what-
soever or undue influence exerted on
them or their decisions tainted by poli-
tical bias. Therefore, 1 feel that it
would be ir the fitness of things that
the membership of this Delimitation
Commission is confined to the present
High Court or the Supreme Court
Judges and not to any past High Court
or Supreme Court Judges.

Sir, it is but proper that in clause 3(b)
we have included the Chief Election
Commissioner ex-officio in this Delimi-
.tation Commission. 1 would like in this
context to refer to the fact that the pre-
sent incumbent of the office, has been
elected to the Hague Court. It seems
to be part of Government’s way of func-
tioning that very often important posts
and important offices, as important as
that of the Chief Election Commissioner
are subject to ad hoc decisions. I hap-
pen to be a member of the Public
Undertakings Committee.  Reference
_has been made in this House to several
'important posts of the Chairmen in
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Public Undertakings which have been
lying vacant for months and years. This
is one more example where the Govern-
ment is inclined to let things drift. Even
when the present incumbent took office,
it was known that he was likely to be
elected to the Hague Court. It would
have been better if a decision. taking
into account this fact, had been taken
even then. But now that he has been
elected as a Judge of the Hague Court—
all our good wishes to him—the Gov-
ernment should take an early decision
in this matter. Since the last nearly two
months, we have been reading various
kinds of press reports, and one of the
press reports is such that all Members
of this House particularly would be very
glad if it comes true, because a very
close friend of all of us in this House
or who have been Members of this
House, has been named as the possible
successor to that post. I am not going
to dilate on this matter excent to stress
that Government should take early and
prompt decisions in regard to offices in-
volving as high a charge as that of the
Chief Election Commissioner.

Of course, it would have been better
if the Election Commission had not been
a single-member body but a multi-mem-
ber body as has been contemplated in
the Constitution. The Constitution never
envisaged that the Election Commission
would only be a one-man Commission.
The Election Commission, according to
the Constitution, ought to have been
a multi-member body. The relevant
provision of the Constitution says
that the Commission shall comprise
of the Chief Flection Commissionér
and such other Election Commissio-
ners as the President may from time
to time nominate. This basic con-
cept of the Constitution has been ignor-
ed. If it had not been ignored, it would
not have been difficult to have one of
the other Election Commissioners also
as a member of the Delimitation Com-
mission. This is so far as the composi-
tion of the Delimitation Commission is



173 Delimiration
concerned. All charges of gerryman-
dering apd parcelling of constituencies
to favour the ruling party, etc. depend
very much on the decisions of this Com-
mission.

There is one more point, and that
point should be taken in the broad con-
text of the role of the Rajya Sabha as
such. I have seen the reply given by
the Law Minister in the other House in
regard to amendments moved by my
party colleagues in that House that in-
stead of “Lok Sabha”, we should write
“Parliament”, into the Bill, so that not
only Members of the Lok Sabha, but
Members of the Rajya Sabha also are
made associate members. The reply
given was that because Members of
the Rajya Sabha are not elected, they
should not be associate members, where-
as Members of the Lok Sabha are elect-
ed. My colleague, Mr. Nawal Kishore
has already referred to this point. I am
not going to repeat what he has said
obviously, this is a wrong statement to
which every Member of this House must
take exception—i.e., to say that we are
not elected. One can say that Rajya
$abha Members are not directly elected,
that they are indirectly elected. But the
mere fact that the Rajya Sabha is in-
direcly elected cannot be a rationale for
excluding Members of this House from
associate membership of the Delimita-
tion Commission.

The point that I would like to make
is that the Government still has no clear
idea of what particular purpose it wants
to assign to the Rajya Sabha. T am
clear in my mind that to-day, as the
Rajya Sabha functions, it is a mere re-
plica of the other House. Because of
its composition, essentially political, es-
sentially party-wise, functioning on the
basis of whips, its debates often become
echos of debates in the other House.
Once the Government takes a decision
in the other House that they are not
going to have Rajya Sabha Members in
fhis Body, it becomes impossible for
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even if they are convinced that it is
proper. They feel that the Bill would
have to go back to the other House
again for that amendment, and the mat-
ter may be delayed. My feeling is that
either the Rajya Sabha should be radi-
cally changed in complexion, say, it might
be constituted on the basis of functional
representation. The debates then would
be different from those in the other
House, and the contributions would be
really worthwhile. As it is, and taking
regard of the treatment Government
gives to it on these occasions, the Rajya
Sabha has no purpose and it should be
abolished.

Truly speaking, our Constitution en-
visaged that the Second Chamber should
be the custodian of State interests. In
all issues where States are involved—after
all, this is supposed to be the Council
of States—in all issues where States are
involved, where the interests of States are
involved, there the Governinent itself
should keep in mind this key function
of the Rajya Sabha and in the original
drafting itself, make provision for it.
Here in this Bill not only are the boun~
daries of what should be constituencies
within the State are going to be delimit-
ed, the Delimitation Commission has
also to decide how many seats it is going
to allot to U.P., how many it is going
to allot to Tamil Nadu, how many seats
it is going to allot to Bihar, how many
seats it is going to allot to Rajasthan
etc. Thus, State, interests become in-
volved. Because State interests are in-
volved, therefore, as a matter of prin-
ciple, the Rajva Sabha ought to bave 4
primary role in the matter. My under-
standing of the Constitution is that in
a case of this kind, in a case of delimi-
tation of constituencies and readjustment
of seats to the States, the Rajva Sabha
should have a primary role. But here
we have no role whatsoever. We are
eliminated altogether. Therefore, I think
that the very purpose for which the
Council of States came into being has
been absolutely ignored and it has been

them to have our amendment accepted | absolutely overlooked in this particular
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[Shr1 Lal K Advani]
Bill. Even at this late stage 1 would
request the Government not to stand on
prestige and I would appeal to the Minis-
ter to consider this pomnt and even
though 1t may mean a delay of one or
two days—after all, the Lok Sabha also
can sit on Saturday, we are anyway,
sitting on Saturday—even 1f 1t means
that, they should consider this pomnt
coolly and see whether there 1s justifica-
tion in my demand

Now I come to my last powmt, and
that was referred by Mr Chaudhury n
his opening remarks, namely, our de-
mand that Jammu and Kashnur should
also be inciuded within the purview of
this Act Mr. Chaudhury said that,
truly speaking, this Act does not exclude
Kashmir I suppose I have understood
hin correctly

SHRI NITI RAJ SINGH CHAU-
DHURY It would include

SHRI LAL K ADVANIL And the
Minister referred to the Presidential
Order No 54 and said that we will have
to implement 1t through the Presidential
Order No 54 Am I right? That 15
as far as the mechanics of the imple-
mentation of delimitation go 1 agree
with that, that 1s, that so far as the
mechanics of implementing the delimi-
tation decision go, that 1s, of course, to
be done by the Presidential Order But
unless we 1nclude Kashmir in this Bill
Hself, unless we amend clause (g) of
clause (2) which says “A ‘State’ mncludes
a Umon Territory having a [egislative
Assembly but does not include the State
of Jammu and Kashmur,”, unless we
omit the words “Jammu and Kashmir”
from there, I think neither the Mem-
bers from Jammu and Kashmur in the
Lok Sabha nor the Members of the
Jammu and Kashmir Assembly can have
any say 1n the matter It will be for the
Government to decide how manv seats
are to be allotted to Jammu and Xash-
mir, how many Assembly seats should
be allotted to Jammu and Kashmir and
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1ssue a Presidential Order 1n that regard
My submussion 1s that if we want the
association of Members of Jammu and
Kashmir in the Lok Sabha and Mem-
bers of the Assembly of Jammu and
Kashmir with this delimitation, with the
process of delimitation, we must amend
clause (g) of clause (2), an amendment
in relation to which I have already given
notice of

There 1s one more thing which 1
would like to pomnt out in this regard
This particular question of exclusion of
Jammu and Kashmir had come up at
the tune of the 1962 Bill also and at
that time Shri Chaudhury’s counterpart,
his  predecessor, Shr1  Bhibudendra
Mishra, had stated that he was all for
it  He had stated that But he had ex-
pressed his difficulty saying that Jammu
and Kashmir did not have direct repre-
sentation in the Lok Sabha He had
argued that Jammu and Kashmir Mem-
bers in the Lok Sabha are nominated
by the President This was his difficu'ty
He had specifically said so  And, there-
fore, he said it could not come within
the purview of the Bill Several other
members pointed out that there were
press reports saying that Jammu and
Kashmir 1s likely to have direct repre-
sentation very shortly And he had re-
plied that if that comes about, well and
good, I may then amend the Act 1tself
He said, 1 quote ‘unless the com-
munication 1s recerved from the Jammu
and Kashmir Government, whatever
may be the ¢orrespondence and hope
expressed (Members referred to even the
correspondence that Prime Minister
Nehru had with the State Government
about direct election) we also hope that
Tammu and Kashmir should come under
the operdtion of this law—if at all it
comes, I can assure the House that we
can always amend this Act and nclude
them” I am not talking about amend-
ing the 1962 Act I am talking of thw
Act of 1972 which the Government has
now brought Now there 1s no justifica-
tion whatsoever because all that was said
| by Shri Mishra 1s thing of the past.
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Now Members from Jammu and Kash-
mir are directly elected to Lok Sabha
on the basis of adult franchise as Mem-
bers from other States are elected
Therefore, I would appeal to the Gov-
ernment to consider this point and ac-
cept my amendment

=t w2aT TR oIt (faer)  STar-
qfq wevew, aem fafa @y & afedfm
fadas s7 @a7 & gega frar § R =@
faefaer & s ameman ¢ fr ag fadaw
§q Ga & ®7 A QAT A1 3@ O3 &
FTTT AW A1 AW ¥ AT W, qEL_ &
a7 faarT asmsi ¥, 98 1971 ® 7 9a-
quEt g5 € iR SR A S s
TF 39 #, g3 OF T T AT HETET qrEy
T 7, I ATATE F 1AL L §4Y F vIE)
FY gegr &1 i ghn @R g9 99
qat 7 e & wew g 1 e el ag
Tt & faum @wie & gEeny #1 ger
ot fratfa gt s o7% =@ dar &7
it fi5v & famfor gem | 93 fadus zafag
T TTALY | AT TF A TE I Q@
g, 1961 ¥ S SO@T o IqF ATV
9T qEg_ ¥ gl & g fRaifa &
wg ot AT da1 w1 fwty fear o gt
T Y axg § fagm qar F = 7
A frgior gam a1 @R &ar w1 famin
gAT AT | A 3F §, g 10 AW W A
graT g AT aTarEy | qEet 9T W
sl gHTY UF WG §3€9 A g7 % g%
10 I ¥ JTETET &Y TEFAT AT AR 39
O & g9 999 ¥ gl 7 g% 99
T AT, AT4 &Y wsAt § S faar awmw
&, SH% 1 93EG I &, IART dEdT W g
FRTY = AT, &1 FJT AT TFTA FoT JT0T 7
ag 9gT FEF 0T § | TETET AT FEd
& oy, gafr gw wfael e 2w &
FT TG 8 AT Fgr aw e @t &
Ffw gw 3w #Y arardy Y T FT aFA
&, ag sy g Ffea & | 1 A @, ATAE
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e S o fawr At & § IEeT e
FQT g, AHT a9 & Iq gAA A FEA¥
=rgar g B & onfeardt g, T & oman
g o Frg-awitg awt & ghem & =
¥ 9 ST @ §, A4 qgd ¥ €how,
qfereere gerATY & ST I AT A g
frg—a=9m anf g% sadr fazl g
g | 9T =¥ 7 7 snfea 7 gfomt &
g A gW F FTH J@ATA @ AW A
STgT, o, 1 sfaTEY St 1% agret ¥ WA
&, 9. 49 g Z9 0 § | a1 39 fagaw
] oara 9(1) # A F ghaat @i
snfearfadr & graey 7 &) @19 &, S99
I F IG §, SIF qEY A FD
FFAT ATEAT F

“fr T wer T & T FEAEgUAT F
EC I | I

“(c) constituencies in  which seats
are reserved for the Scheduled Castes
shall be distributed i different paris
of the State and located, as far as
practicable, in those areas where the
proportion of their population to the
total 18 comparatively large, and

“(d) constituencies 1n  which seats
are reserved for the Scheduled Tribes
shall, as far as practicable, be located
in areas where the proportion cf their
population to the total 1s the largest™

TE NgT FrEew 3 AU g |

NI FEE HT AGee  FE &
@ & 7 frwe gu o g, whE § W g3
A% ¥ IAHT FET @O | FHER
ITHT T ATEAT § HIT IART ISTAT
el § a97 3% fag F79 f G wWra ta
& gg Fga1 W4T g fF 9@ & o TR
g, o3 &, g% A% ¥ I grw @
&, Ty IAET IIMT =R §, At fRT I
forg 21 avg &1 HEFAT T FEAT AR
£ 1 & ag wgar Tz g fF < gfer &
fT HTT STARAT T ST @ §, T AT
a9 RIS 7EsE ¥ fag A A FQ
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R74 73 am gafq s g, | W &1 T, AfER deges g & fag
w1967 ¥ & @F g & faury qay & | P18 Wie Fod 7@ g 1 @ A s
AT G § AT AT A7 S @y gy | IO S pgeqrd g, sfaw A wvem

WA FH FTATART AT | ¥ G A
AT &7 o, SIgT & gAY AT S
qIGL AT AT AT |

7 e & fav a7 av w A
5 s a% ot < =@, 1961 7 S
AT o, IHE ATYIY 9T I99 G a
¥ o qewt A we o fruif gf o
R W famr wor ¥ aga ¥ 03 fry
g, fora® sfarfasn FY TEAT, T goAT-
o foreT &, 977 I wem 2 amE 70
TR g R wegee F1ee &7 o) smanst
RIG 39T &1 SETEY FOT-FAT AT
® 1 # 2z aw s g R 1952wk
1957 ¥+t 919 gu &, 39 fory ¥ &
ﬁamﬁaﬁﬂ’!ﬁ%ﬁqgﬁm&,%ﬁm
™ 99 & fgges w1 & fag F A
G TEY oY | arefy oY 5 v Ay s
& I @Eer & Frwr gardanr f
¥ fre 2Teew §, ST 9 ¥ 9 0w e
freet wfed, safs ofgr v @
WE fawr W o, AP ag @ew w A
& @ gt ¥ faw 41 de g e

g1 % g gfemt A faert e, |

AT enfaanfeat 1 fay dem w0
29" 70 A, TR &9 T FH TF
A9 foerr Tifed, Sfe a faver 7 o

T A § g oF e @ g,
T CF A 20 g IEH @A §
W &Y g gfom @Y &1 gt ay
A e faw wf g, Afe amew W A
ﬁf’é%m‘(mfwﬁémﬁwéaﬁ
g |

T a7 qftrar firer 2, @@y ¢ 2
ﬂ"l'@ 70 T gfeam #Y smarey § ek
HSTATE ZTG AT ATATEY TG 1 ATG 20

T ) o

g AR A 2 w1 70 gL ATfE-
T §, @ § WA g 6 3 wv@ ¥ oY
SATGT ET AQ & | 7Y ST sqaedT @ 98 a8
g fF fFll 99 A &Y e ¥ oad
¥ afyF aErdt greew A 6N, A ag
st gfera gom | gfee & ara dar w6y
21 9% fag qar & fx fedy foer o famer
g R I8 & faw ga 7w afuw
ghedt & smamEy gl ag foord g
7g Wreta 9% fag §, wfeT gaet o
aw g & snfefadr & fag qar a8
T mar & 1§ gmdm wely & fagEw
& 5 o avg & gfomt & fau sgeaer
2, ST a8 ¥ Zreed & fou ot syaear Y
ST, S1Eq aga & foen & fagy gu =y
g | R AW UF GG e a1 ag
grig dEr &1 dfEm ww FTed-
ZIQAY a9 AEF  SAFT G Agy
£ %@ FRO a9 iz g T8 F
g a 9u faor § gy § 9% fog
fagm awr @1 wag # afvfafecs amr
g TG g § | zafaw § A
#r St ¥ frgew w=wW fv T & fog
I OF & qE q gHT iRy |

@ ¥ fow ada fod frg g g
ST HAFAEA TE-FET 500 —600 T
I T FAT &) gAY W'T & g
ST 97 9§ 500 O WA FT TATH
2, 3z 9m@ @t & R 350 WA
g F W IO T dey g
g frat s W oww Wy & SEwr
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TR # AT A g, agd qfEa
I B 1 W Y 7T wATT da g e
HAEA 600—700 A WA F ) al
§ qumar g f5 9 S efd aw o
CIECICICHIIE T ScR B i
T 979, afF 500—600

T T S oAd a8 F9 &) MR
TS A |y oA W' v smary
R} 9| AT Aa F owmrd o g e
g AR o ofen # g9 & aven
g1 Al st vPfimER wHE wE g
7% fou  egfoma g 31 zrEAw
ﬁarrer‘ag“rawgv\grg, }[a &

¥ E ) TEE gAE @EH Ay TEER
¥ & A wE R, W1 AT A e
FW qN G IHET AW g
&, U awa | 1¢) Sg 3T &, 96k g
st fomg @1 9 & smfeg §
g wE St § faew dwwm fFoow
@ gfiom o enfzarfadt & foo <t
HAT-JEN  2qaeqT & 98 A @ T,
gt & fag s smedr 3 gy anfz-
aifedt & faw o 3w dfgw ) g
S1 9 4F a9 A8 AT /9T Oikan
W FLH AATAT AT, F IHH  ATAEY
FAE A W w1 g Y| Ty wedl
@ # T faw @ awdw &g |

SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Deputy Chairman, Sir,
‘we had an enactment of this nature, as
the hon. Minister stated, enacted in
1962. That Act has spent itself with
the working of the Commission appoint-
ed in pursuance of that Act, Therefore,
even though the Act may be on the
Statute Book, it is a spent Act and of
no further purpose. After the recent
census operations and the announcement
of the census figures, we are today en-
"acting‘ yet another legislation for the
purpose of delimiting the constituencies
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for the Lok Sabha and various Legisia-
tive Assemblies. At this stage, I would
bring to the attention of the hon. Minis-
ter and through him that of the Govern-
ment the severe criticism that has been
made of our election laws and the func-
tioning of our election laws, particularly
after the 1971 Lok Sabha elections and
the various General Elections to the
Legislative Assemblies in 1972. T would
submit that it is time that we think in
terms of a comprehensive election law
ensuring free, fair and independent elec-
tions. 1 should think, Sir, that of the
nations of the world, one of the coun-
tries that has codified the election laws
in a very democratic manner is Canada.
Recently, 1 have been going through the
Canada Flections Act passed into law
in 1970 by the House of Commons of
Canada and I was surprised to see the
detailed provisions in the enactment and
built-in rules with the set purpose of
ensuring free, fair and independent elec-
tions. An independent election machi-
nery is contemplated from the very top
to the very bottom. It is surprising,
Sir, that even a police constable who
is asked to supervise at the polling sta-
tions, is actually appointed by the Pre-
siding Officer of the booth and that con-
stable works under the control of that
Presiding Officer. A provision is also
made for application to a Judge within
3 or 4 days of the count for any person
who is dissatisfied with.the count, ask-
ing for a recount of votes,

This Delimitation Bill is a part of the
election law. Sir, in judicial courts, it
is still a controversy as to how far an
election becomes justiciable on the basis
of delimitation. There are no direct
rulings of thc High Courts or the Sup-
reme Court in this country on that as-
pect, although it has been settled by our
judicial courts that the electoral roll is
justiciable. The absence of a proper
electoral roll goes to the very root of
elections and elections can be set aside
on the basis that there has not been a
proper and correct electoral roll. But
it is not certain as to whether any elec-
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tion can be set aside on the basis that
there has not been a proper delimita-
tion, particularly because of the fact
that delumitation has not so far been
held to be justiciable as far as the elec-
tions are concerned Therefore, the res-
ponstbility of Parliament in the matter
of delimitation 1s all the more and 1t 1s
our task to see that the processes of

[RAJYA SABHA ]

delimitation and the procedure that
ultimately leads to delimitation are ab-
solutely independent and above doubt

Sir, one hon, Member has put 1 the
suggestion that 1t may not be possible
for us to delimit to the extent of more
than 525 Lok Sabha seats I do not
propose to go nto that constitutional
controversy but I would certamly state
at this stage that this process of delimi-
tation m terms of article 82 for the Lok
Sabha and article 170(3) for the various
Legislative Assemblies cannot be carried
on in this manner every ten years on
the ground that there has been 1 opula-
tion increase, because there 1s bound to
be pooulation mcrease 1n this country in
the decades to come 1n spite of what
all we may do mn the matter of family
planning  And if that 15 so, considera-
tions of accommodation of the Lok
Sabha and various other practical consi-
derations of functioning of the Lok
Sabha would have to be taken mnto ac-
count so as to finally determine what
exactlv has to be the number that should
be elected from the various States and
Union territories in the country to the
Lok Sabha. It may not be possible for
us to function 1 the same way as the
traditional British House of Commons
ean function

When the very old building 1n which
the Briish House of Commons was
housed was destroyed by bombing dur-
mg the period of the second World War,
they had built a pew building for the
British House of Commons The buld-
Ing was exactly of the same size a3 the

old building 1In spite of the fact that
the old building was meant for just 300 J
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or 400 members and the House of Com-
mons had more than 600 members, they
did not provide for the increase 1n num-
bers even though they had the opportu-
nity to do so by virtue of the fact that
they were constructing a new huilding
There are seats hardly for half the num-
ber in the British House of Commons
and 1if at a certain stage all the mers-
bers chose to attend the House, many
are standing and many are uncomfor-
tably seated Their traditions are such
that they put up with the same and I do
not think that we have gone to that
extent of tradition or have that manner
of tradition and, therefore we have to
think 1n terms of accommodation

The larger the House—I mean ne dis-
respect—the more boisterous would 1t
become, the more uncontrollable and
unmanageable would it become for a
single individual, and these practical
considerations have got to be taken into
account when constituencies are delimit-
ed and the number that 1s ultimnately
given to the Lok Sabha 1s finally decid-
ed Therefore, I would very sertously
put forward the suggestion of amend-
ment of the Constitution itself in thus
regard, well before 1982 when we would
have completed another census and the
figures of the census would have been
availlable Tt 1s time that Govesrament
and Parhiament propose to think in terms
of this

I would like to go 1nto certain prow-
sions of this Bill before I conclude The
one provision that has already been at-
tacked by more than one hon Member
of this House 1s the provision contained
mn clause 3 enabling the Central GGovern-
ment to appoint an ex-Judge—that
means a retired Judge—of the Supreme
Court or of a High Court.

Sir, I have no doubt to joint the cho
rus of Opposition voiced against that
part of the clause enabling the Govern-
ment to appomnt a retired judge Feel-
ings have been expressed by all sections
of this House, whenever there have been
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vccasions to voice such feelings, that ap-
pointment of retired judges to non-sta-
tutory and statutory commissions should
not be made in the interest of the inde-
pendence of the judiciary itself. A diffi-
culty might be put forward on account
of the fact that the number of sitting
judges of the Supreme Court or
number of sitting judges of the various
High Courts are not adequate for judges
being drawn out and appointed. But
so far as this legislation is concerned,
1 do not think such a view would be
possible at all because after all, you are
thinking in terms of only two judges—
two ad hoc judges—out of the 14 Sup-
reme Court Judges or out of more than
350 High Court Judges existing at pre-
sent. I need not inform the hon. Law
Minister that even now the sitting
Judges have been appoined to statutory
commissions. For example, one at least
of the judges that man the Narmada
Commission, whose work is now at a
standstill because the Prime Minister
has taken over the responsibility of
deciding the issue, is a sitting Judge of
a particular High Court and he bas
been able to function. Such Judges in
this manner have been able to function
part-time or full-time in other Commit-
tees also for a period. After all, the
work of this Commission would be only
for a period and even during the period
of that time the Commission may not
be sitting whole-time. So, the judge
can be employed part-time. I submit
that even if there is any difficulty on
account of the fact that the Govern-
ment are thinking in terms of a Supreme
Court Judge or a retired Supreme Court
Judge, they can always appoint ad hoc
Judges to the Supreme Court or the
High Courts and instead of appointing
a retired ad hoc Judge to the Commis-
sion, I would suggest that a sitting mem-
ber of the High Court or the Sup-
reme Court judiciary should be
appointed, The ad hoc Judge should
be allowed to remain in the place so
ﬂ?at the work of the Supreme Court or
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the High Court would not ordinarily
suffer,

I would also submit that no Judge,
even a retired Judge should be thought
of for appointment to any Commissions
of this nature unless he has passed two
or three years’ period after retiremen:.
That again is a safeguard for the inde-
pendence of the judiciary. A person
who is just on the verge of retirement
will not be told that he is being thought
of for appointment to a particular Com-
mission—may be even unofficially, in-
directly or just a murmur in his ears.
This would avoid visualisation of pros-
pects, particularly in the matter of the
highest judiciary in this country. T would
suggest that even if a retired judge
is to be appointed, no judge who has
not passed two or three years after re-
tirement should ever be thought of for
being appointed to a Commission of
this nature,

Sir, T would also add that no mem-
ber of an existing commission or com-
mittee should be thought of for appoint-
ment to a commission of this nature. I
have heard rumours outside, Sir, that a
particular retired Judge who is now
functioning as Chairman of a particular
committee or commission has already
been told that if he would finish the
work of the committee early he would
be thought of for appointment to this
commission. A worse thing cannot be
thought of. Such sort of murmurings
into an ex-Judge's ears, such sort of
murmurings into the ears of a person
who is already functioning as Chairman
of a commission should not be there
and if that is to be avoided the princi-
ple has got to be accepted by Govern-
ment that no ex-Judge who is already
functioning as chairman of a commis-
sion or a committee would be appoint-
ed against a statutory commission of
this nature.

Sir, two or three points more and 1
am finishing. In clause 5 nominations
of members of the House of the People
and of the Legislative Assembly and
their being associated with the Com-
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mussion 1s being thought of and I would
submit that some representation should
be afforded to members of the parties
in opposition to the Government at
the Centre and 1n the State con-
cerned. 1 am not saying anything about
the way i which the Speaker would
function or would not function 1 have
absolutely no doubt that so far as the
Centre 15 concerned the Speaker of the
Lok Sabha would be able to function
in a thoroughly independent and impar-
tial manner, but I have got doubts, 1n
what manner some of the Speakers are
functioning today n constitutional and
political crists, as to whether they will
be able to function thoroughly indepen-
dently and impartially i the matter of
making nominations as contemplated 1n
clause 5 Theretore, Sir, there should be
this safeguard so far as the opposition
parties are concerned

Then 1n clause 9 1t is stated that the
constituencies shall, as far as practic-
able, be geographically compact areas
But this expression ‘as far as practicable’
18 gomg to create complications I sub-
mit that the constituencies should be
geographically compact areas If you
say they shall be geographically com-
pact areas it means geographically com-
pact areas to the extent possible It is
in the delmitation of constituencies that
politics has crept n the past; it is
mn the delimitation of constituencies that
local politics has come in and constitu-
encies have been delimited 1 can take
the hon Minister to some of the con-
stituencies where there 1s absolutely no
geographical contiguity, where vou have
got to take a helicopter to go from one
place to another place unless you want
to do 25 or 30 miles extra All this
is done on account of political conside-
rations, on account of partisan consi-
derations This sort of delimitation of
constituencies should not be there and
they should be geographically compact
aleas

Agamn 1n clause 9 1t 1s stated that the
Commussion shall publish the proposals
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and invite objections The publication
of these proposals 1s to be made 1n the
Gazette of India and the Gazettg of the
various States concerned I subnut, Sir,
that although this publication 1s good so
far as formality 1s concerned, the fact
that such publication has been made
should be advertised or notified proper-
ly in almost all the prominent news-
papers 1n the country I am not saying
that the entire publication should be
there 1n the newspapers but the fact that
it has been done in the Gazette should
be there in the newspapers Then only
it will be possible for persons to object
within the time limat that has been fixed

Thank you.
3 p.M,

Wt WA qrEa we (fagie)
Srawfy Sft, ag  ofwaw fadas,
1972 SV {TAT §, THHT & @I FL@T
§ A WTE F9 gU AT F9 aml
# W @A TEAr g1 gger A ay
Fg & [ o1 & g 2, 39% ST a%
JF QAT a1 faeam asr a7 9T gearsd
7 G A7 geqr awrs 19 ey fra
fer o1 wr & ..

o | JTERTON 2 TEH AL E |

st AT g meA ¢ g
ST, WIAT W9, It Ol aFar g |

= AT 9G= mE (I TR):
s fou gaa fagas smom

sft WIAT WISET WER ol O
WA AT AT, A W T ae
fgq | 1 T AMEW 7 Iq@F FIIOT
1A A T F, Ay § AT g
qF T AW 7, % a9 g7 T
Wt g1, A% g1 a1 9T #l, 9
IF d7 qEr ow afafiee @ 2
St aS AN A Q@ &, IR ¥ v a2
FAE F AT HUAST T F oSATA A
T A, AT I F A Y T qrey
Fa3 § WP AW oaw @



Delimitation

g, T aredy |1 g ag A gEr|
ﬁwﬁ%wﬁ?qmﬁmﬁq
g g, TfF am de @l
g ofsy, dy  foered #7 a@
dfsm, fFAd fev § ad@ 5@ v,
affT g WHEAT AW FEAT AT E,
FfF  amr ad § FAA AT &0
fogdem & & adr ) saFr O @sy
a9 § FT F7, F19 Iq TC AW G, A
IWF! TF @ AT s 1 faE
@ & & FW g, AR 9w aX W
T & &1 o qwio A A g,

LB R - L L R
ST g Y & | g9 |9 AW &%
g TOET EEE, ATH WHI &7 e
FU, §9 g@ & W | Ig gar 1 Qg
21 BE WA AR FL T AV B
AT WA FX FFAT § HIT ALT FL@T
g @ wram W qauw R, a8 o
TF a0 F IGT §, ThET A1 AL @
SRR R ES I Rt
g, otF AT T oY F, faum s
F FET § 1 Efew S faw emar @
fe Qa1 @@mr @ w@r & A 7 @
@RE &, §F FN qTa T
FAT FEM AR FI@T @ | FS-q8
W fomadr «wr 4, gaw 9, JHRR

[19 DEC;-1972 ]

Bill, 199 190

g g wF e ¥§, faum awr ¥ ¥y
g & Fifs s T qar ) raw
JIT qATT AT FL AT AL awAT |
ey fordfes e sy #1 oY
aF @@t smar 2, afew faw fewr §
EATY TR o @R, @ a1 awE
Wa & qaF 2 |

oft AWTET  TATE WEY ¢ FEE 9
St &2 AT ud

Y AT QIRATH WEAT . qS AT

A aTE P a7 g W ifafere
EICHL T

oA qrEEIW : qrEE S,
TE @ TG @ F |

it WIET qrERTE wIest ¢ gany
&R &7, 7 7%, ga fasit 7o g
yTfEx SASTY, ATHTTEl T @eq
F T, TSN ®T O o@w  fEg
T ! FE-I AN FAT g, ST @A
g FY g g1 Wy & T faemr Ay
T gl O g A fed #Y gl
W g Al d Ay 99 g WP § argad
wroFg o @& &7 ar
ga 7 e 2, Affw o wewm AR
E19FaT, FE 7 FEI a1 g, FE A TP
& | ®ifF Jaar 7 g a9 far g
T oWy ¥ € 5 fradt  wwTed
g, #gT &7 A1 SOWT § SOl SRR
FT I W G H IA FT ATHY
TAT AT g STOAr ALHTL ART ST gFar
g W R AR IEET AE A
g @ IEdr AifF Wy TR 1 g
§ @ift g e & aw sl g,
HHETE § | A1 98 9 &&raiaE g |
afym e Fmw ¥ A T
farew o TEART ¥ AT gL A@
g% o T T g T A Ay IHvEE
FOATE AL gF A SHIAAT  HF g
W | AR TW oawer w1 Al & 9fd,



Delimitation

[t siver aqrqarA @]
foa v & wfd & IF T #
T W AT AT A ¥ Jr AT, AAE
@ faew 1 R wET ST W
d 9u fedy wHTC & gEeEEr FT
gfefrdz 37 & fag dae 48 g1

@A AW S § FEAT G T
7% & fF @@ TR ¥ AegEE T 4R
Tegee gEsd & A W AN FTE-
Tqwe ¥ oSAwr d@ew & faw fordaw
<@ gaT § ST o S § fF dsaes
FTEE ®R WEgeE T AT QAN

~

191

] g9 @ g g
T & fe o & I=% sarar
Fifs 97 F o foefoas & faa
@ wfar &1 R ET
W F § AT WA F Fe g E
ar IgF FHO SAHT T=AT gY AT § |
A zafaw § @R #1 W@ g fF
T foisdas sarer & snar g
wfey, w®ifs & wamar § & ST
qHET ST g | (Interruption)
d @ W% I FRAT E1 AW & TN
grEEd  qrod #T St ghel a1
T 9wt Wt SaET I & ¥R sw
W PO £ ¥ uw A i gWE
FX g TR F IAET F@r fawar,
afeq g9 o W ffue wow
wf@r &1 98 #1% Ffd R Fa@R
ar g Y 5 e FY wsspe F]A,
gafg Wt SHE =Y ST @ S
g\ g5 omar § fr sfaely wnfawa
FW FH AT 3, AR SEF FTO
vy ffat ¥ gQ g1 oWy @1 ag Ew
gE gar 3 faa et &€z 7 s
¥ s el e 1 @ gar
g ar gaw S emardy Rt W g
g oA FW @ ot s o fEar

[ RAJYA SABHA]

Bill, 1972 192

21 ag wfwel crfar &Y am waw
T F AR A F AT aFA §, whEA
st ag a@ F AF A B o
ofrety cfar & @ 2, agr arerd
TET B T Al a8 QAT sk
wE A @ e ' 9w
foq <ar wrar 3, ag @7 W @ Q
qraT 8 1 @ 8% @wn & fau g fafmex
RS 1 g9 gm fr s e
T T W I9F e s Y @
g, ST fr muer Wrgw A FE aad
ufa Fr TaddE &7 e T@Ar
gy, S fegafr 2, g
AR A AR g # F7 feem
I gk ofas ¥ W g2 @ 38
yifearet wE Wy § ¥R S
TEY FH ZIAT § | WK T AIATE
afc & 7t £ & At deges o
S Few fawar §, a8 afawt sw
F afgq ® 0 &1 @1 TR F W

/

332
ow 2 o

& =ifen, ¥few soF a9 T @2
7 Wt gan sy famdr g 1 o
Q¥ FF FAEd ff AT @i § O+
fadt s7dr ageew &, IEF AdQias
S foeETr @fsg & 353



-3
IAEl W@ " § wfasw G
g fF ag Y & g 8% | o AY
e g1 wFy | AT uH gy aEr g
IR § CF I AH AT E AqAE
gar ¥, AfFT § wwwar g B g @
2,38 0 QAT &1 A WEIA

Delimitat.on

&gﬂ
131

g1 SmET g | afag aEr Fiw -

fag®y RATT FHA| TG TTFT AT |
AfFT ST 9% FErEgLdr A
FT 99 § I8 =ffes 9w arfetes
T ¥ qAET AR |

g T@ FG o & @ fefatmdmw
2 9g agm AF fear @ & o
Mgr 1§ qTE gar § A wE TR
¥ ot e s frar wmar 20
o @ av GEr osm oA o
wmfex #7 7r sw@ § ! 9w fftwex
7—18 RSS/72

[19 DEC. 1572]

Bill, 1672 1¢€4

gim B A a9 JET

ot qEw  fHRYT : qreATr S, A
7 s f5 o WA & Ay
# fgars s wfaw@E #F7  qE@mEr
dar fear 9T W@ &, 9g AsWr AT

Y AT QI mE o A
gy frar s wp &1 ARy g Ew
wifrom dwd aqx fwm N,
Fgt TARN AT A 2, qH W
feam @@ ]| § ) '

4 a4,
|
3
151

4
12

PraT %4449
a’ a‘) los VoL 4
ig %ﬂiﬁigﬁ@&
X 7 P



195 Delimitation

[ st W& arara wesdt |

¥ gumar g f& &) ofes afs &
A fawm w1 @A 8, zafag &w
wa a= fdd go & | ar w9 faww
FY TIHAT ¥ qAT ¥ A THFT =0T
it T ST & AR sEE gAr oY
2 aR AW guR A w3 A
FE = fawr QAT AW FF T |
uyrfgT ag fruwmw faad g =1 &7
T F g oag fawmr @ad FAR g,
# Q@r A AW g A AT E, AR
g faamr g W oo @
y nfax gg  wEawE &1 qfeEad
F ar &7 fafe g W@ §,
seR fafaeet agar mar §, owo 9o
T WX §, AN qgAT AT
g TS § AT FI, Ig& T 9T F |
I a@ ¥ =1 faunr #E SO ATEHA
¥ T fira 2 saw wE efw 9w
T 2| FHiMQ § AT6 #g AT g
g, @R S Ay fawm w1 oqER @
femr s g, @t @y fFm o geix
A4y 3 AMET ) 59§ FH AG A
(Tlme bell  rings ) EGIELY
W OFEA F Ak 7 AU A § AR
¥ @@ g faar oo FT fawr @
I faw 2, T4y Fe@ @ A e
aifgy, #T § q® FT AT =AMLY |
fag &7 ¥ TET F1% I g §, s
fg e 91 8% 1 wEEIEAeY
A g ey S &, wwfam A
o ¥ of 1 g A8 8, fam wxEw
faarg fear o W @ AR AR
fox fufreex aEm #1 Jassg fearsm
fr fieges e WX EGEE  gTEed
1 FEEgIT ¥ W Nidwww fag
g %, TEF IANT IAN E AF A
foar & w8 A1 9% TR ¥ gEw SifaeE
foar TT, ¥ W 43 T AT FT ST
T@T W |

[ RAJYA SABHA ]

Buill, 1972 196

SHRI U K LAKSHMANA
GOWDA (Mysore) . Mr Deputy Chair-
man, Sir, this Delimitation Bill, 1972,
has been brought here as a Constitutional
obligation  After the previous census,
a2 Delimitation Commission was appoint-
ed It went round and delumited the
constituencies  After the 1971 census 1t
has become obligatory to have another
Delimitation Commission, because there
has been an increase in population and
there have been so many changes Sir,
in principle everybody should support
this Since this 1s a Constitutional obliga-
tion, there is no pomnt in further dis-
cussing that particular aspect.

So far as the actual functioning of
this Commuission 1s concerned, when the
first Commussion delimited the consti-
tuencies, they came across a lot of
hurdles One of the things mentioned
by the Election Commuission 1s that the
last Delimitation Commussion had a lot
of difficulty in doing its work because
of lack of facilities from the State Gov-
ernments They have gone to the extent
of saying in thewr report that even the
required maps were not made available,
so, that put them mto a great difficulty.
Then certain doubts arose, whether the
dehmitation was done properly because,
as 1s well known, politics, communal
considerations and the personalities of
particular constituencies interfere a great
deal 1n delimitation work That 1s why
the Constitution has provided that the
work of delimrtation should be given to
persons who are apparently above poli-
tical considerations With that 1dea, the
Commussion here has got as 1ts members
judges, the Chief Election Commuissioner
and other representatives from the
Assemblies and the Lok Sabha Sir, here
I would like to say that delimitation
should conform more or less to equality
in population m cach constituency, that
it should cover geographically compact
areas, and the admmstrative umty
should not generally be disturbed The
Delimitation Commission should take
these factors into copsideration.
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Sir, it was found that the last Com
mission took nearly 3} years to complete
its stupendous work. Even though this
Bill has been brought immediately after
the recent census, I hope the Minister
will give special consideration to get all
facilities from the State Governments
and other bodies, to see that this work
is done properly, so that the Delimita-
tion Commission provides proper consti-
tuencies for representation of the people
in the State Assemblies and in the Lok
Sabha.

So far as the constitution of the Com-
mission is concerned, I certainly agree

with my friends, Mr. Chandrasekharan
and Mr. Advani, that it is definitely
better to have sitting judges. A lot of

complaints have been made and in the
other House while speaking on this Bill
one honourable Member even went to
the extent of saying that he functioned
as one of the assessing members and
after the decisions were taken, just
before the announcement of the deci-
sions, last minute changes were made.
This is a serious objection and 1 would
support the view that they should be
sitling judges ecither of the High Court
or of the Supreme Court. And, as my
honourable friend, Mr. Chandra-
sekharan said, there is no technical diffi-
culty about it, about bringing in sitting
judges into the commission. With re-
gard to the Associate members like
Members of the Lok Sabha and also
Members of the Assembly, I think it is
quite in order and we cannot say that
they can also sit as the final deciding
factor, because we cannot say they will
be above political considerations. And
whatever suggestions they make in order
to make delimitation proper should be
made. And any additional information
that is required can be got under the
provisions of section 7 which provides
that the Commission can summon wit-
nesses, acquire information, etc. So they
should function only as assessors and
give their opinion and it is only just that
the final decision of this should rest with
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the Commission as such. I also agree
here that so far as publication of the
decisions is concerned, what had hap-
pened in the past is whatever was pub-
lished in the Gazette lost notice of the
general public. So it is only desirable
that wide publicity should be given
about publication of this so that people
who are concerned and who are aggriev-
ed can appear before the Commission or
bring their points to the notice of ths
Commission. I also support the view
that so far as the appointment of Mem-
bers of the Lok Sabha and Members
of Legislative Assemblies is concerned,
adequate representation should be given
to the Opposition parties. It was men-
tioned here that in view of what has
been happening on the part of Speakers
and others in the State Assemblies, it
would be certainly a matter for consi-
deration which I hope the Minister will
give adequate thought to so that again
political  considerations will not be
brought in while delimiting constity-
encies. There are certain things which
do not come under the strict scope of
this Bill but which are also relevant in
the discussion of the Bill and which have
been referred to by some honourable
friends in the other House. First is the
increase of strength of the Lok Sabha.
A circular was sent some time back that
the Election Commissioner suggested
that the strength of the Lok Sabha be
increased with an ad hoc membership of
570. This was done with a view to
providing representation to the newiy
formed States or Union Territories. And
that was done on the basis of calculating
one million voters for each constituency
and there are 3560 million population.
Probably they took into consideration
that it may be 570 millions in the near
future. I would like to point out here
that membership of the Lok Sabha can.
not increase in proportion to the increase
in population. Even if we take the pre-
sent delimitation, we find that a State
like Haryana with about 9 million
population has only seven Members and
a State like Himachal Pradesh with a
population of 3 millions has four Mem-

198
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[Shri U. K. Lakshmana Gowda]
bers. So it will have to take into con-
sideration the delimitation of the actual
constituency, and as such, I do not think
that we can increase the strength direct-
ly in proportion to the increase in
population. So far as giving adequate
representation to the Scheduled Castes
and Scheduled Tribes is concerned, it
has been provided for and it can be
done, not by increasing the number of
membership, as my friend, Bhola Pas-
wanji, was saying. What should be done
is it is for the political parties to decide
how many of the Scheduled Caste and
Scheduled Tribes candidates they should
put up either in the Reserved Consti-
tuency or in the general coustituency.
Every political party talks about it, but
when it comes to actual implementation,
actually providing tickets for Scheduled
Castes and Tribes among their party
members, so many other considerations
come in, ..

SHRI KOTA PUNNAIAH (An-
dhra Pradesh): I want a clarification
from Shri Gowda. Just now you have
said that there is no need for increasing
the number of seats as the population
increases. Recently Government thought
of bringing a legislation to increase the
seats in the entire country taking into
account the increase in the population.
If the population of the Scheduled
Castes and Scheduled Tribes increases,
you have to increase their seats.

SHR] U. K. LAKSHMANA
GOWDA : It is a question of adjusting
the existing seats. I do not accept that
we should go on increasing the number
of seats in the Lok Sabha. Actually it
is a question of adjusting the number of
Scheduled Castes and Scheduled Tribes
seats within the present constituencies.
I do not say that their representation
should be cut down. I would like the
present number of seats to be retained
for each State and within the State re-
presentation should be on the basis of
the population of Scheduled Castes and
Scheduled Tribes, My friend Shri
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Kumbhare has brought forward certain
amendments which give a different pic-
ture altogether. Instead of having them
clustered in one constituency, you give
them a wider representation within the
State itself. I would say that it is a
matter of adjustment within the State
itself.

So far as election as such is concern-
ed, it has been mentioned in this House
as well as in the other House that it
is difficult to handle a constituency of
more than a particular number of peo-
ple. This is because of the type of elec-
tion we have. It is high time that we
revise our old election system. This
was discussed in the Constituent As-
sembly itself. The expenditure is in-
creasing under the present system of
election. If you have an election sys-
tem based on proportional representa-
tion and preferential votes as we have
in some of the Central European coun-
tries, to a great extent, in my humble
opinion, it will reduce the election cor-
ruption. That is a matter which has to
be given serious consideration, even
though it is slightly beyond the scope
of this Bill. With these words, [ support
the Delimitation Bill.

SHRI N. H. KUMBHARE (Maha-
rashtra) : Mr. Deputy Chairman, our
Republican Party has been agitating for
a change in the election law. We have
made a specific demand that the present
election system is defective as it does
not give representation to all political
parties in an equitable and just manner.
Now we have got single number consti-
tuencies both for election to State legis-
latures and also to Lok Sabha. Single
number constituencies will be very just
and proper if there are only two major
parties in the contest. But unfortunate-
ly in our country we have got so many
political parties. Even in this House,
Mr. Deputy Chairman, you are required
to handle as many as 20 parties of which
ten have got only one representative.
The general election results of all the
respective parties will show that even
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a candidate who polled only 20 per cent
of the total votes is elected. It means
that 80 per cent of the voters who have
voted against the elected candidate, re-
main unrepresented. Therefore, our
Party has been demanding multi-num-
ber constituencies because that system
will ensure representation to a larger
number of electors. The system should
be based on multi-number constituen-
cies with cumulative system of voting.
For instance, if there are three assembly
constituencies they are to be put toge-
ther, then every elector will have three
votes and he has the choice to put all
the threc votes in favour of one candi-
date of his choice. The three candi-
dates representing different parties and
larger number of electors are likely to
be returaed. This will also give repre-
sentatior; to different political parties.
That has been our demand for which
we have been agitating, for giving re-
presentation to larger number of elec-
tors all that we demand that there should
be a change in the election law and it
is for that purpose that I raise this
demand.

-
13

Therefore, Sir, T reiterate my demand
that there should be a change in the
election law and the present system of
elections being defective should be
changed. Thank you, Sir,
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faar a1 o & afeifoe sfa & &9 &
At w1 Aw faem, sAE & gReT wia-
fafaca faear @ ST a9 AT KT AL
fromm S Wy 9g @4 ST Il
a7 < I@ TWT qEA WA ST A A
srogree fear o fF oy &g & Sfa
FaTa & T 9% ATTA THEAA F A
¥, gt Qwd & fgaw &, 99% @
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afgq | 10 a1 78 &F @, I9% a1
10 9197 90 &9 @, aifF gL 87 &
gfrforg snfa & &P & a0 & §
ammsrﬁrﬁfaaﬁmmramﬁafn
faers @wrert & A & adm fafi
WAl ¥ AT ATRAT § TAW A% WlAEn
qaeT FfEeAE a1 qTEA W A & 1 SR
fafa qowe-amn o fafa & s 9T
TA FgT A A, TS FIHEM T
fem e g, o o8 38 faw & &
7g a1 gfaum 7 St saedT § SO fao-
T gF | F Fgem =g g, 9 sfqum
F sgaeal & favig gy grm 1 w@faume
¥ oY wEeEr § SHr ¥ ey gom afew
F 3T g R vt da & qafe
aforg sfa & i &1 gag § /X faum
gaesn # whafafiea faam @« zafag
F =\, oUF AT A Wt WEIw ¥
aar § & w fadas & oWy emEwar
F 0% arT 9(1) & (9) F IE (¥)
FAG 3 foaas (a1 98 AT THI-
asm%rmﬁﬁ?m%%ma%rg“rg

FOM | G741 | =
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= ward Tog faatfear (aem sr%sr) :
gqawmfa S, o afema fagos sa@
geq & faarad swga frar o @, s|w
# AR FT g | F A e S
FT LT FS AZAYR HE T AL ATF-
s A g1 Jgaaar g &
ag dgaurfas sifvamgar & fF sds s
oET & qrg afema & fau st
FT WA graT & | AFRT d 79 gray F
78 Fga1 Jgal § 5 Faw dfeww v
sfrargar @t qfg 1 @81 gTRA T8 &mt
wifed afew 9 gfd & z@ @@ Fv A
IEL AT @AM AR F e v
¥ F Q aR S faear aqwa & 399
qIF AT AT WIE 1962 ¥ TH AFTC
#1 faas w0 T g1, S@ any faum
7T, Afed wfraw 7 9 fodg fag 9k
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(=t waré fag faqifar)

FTW AR AW H, Nq ¥ aga ¥ faed
¥ oFddw @1 ¥ T gvay § uw Sar-
Z WA & A T@AT AEAT | we
wau ¥ @ foaei & 9 oot e Aw-
gt fiet & fau faswrea fear war 9
AT S 1962 F FHAF a7 o7 IAW T
9 9% 9 f5 J@t % g 9% wwnfAas
Zfw ¥, whfagm 1 3fe ¥ afem
FT LA H TH I/ TR F1 18 FATs
st anfed foed AWt &1 ggfead @
VT AT FEY T F GFR @Y g | Al
q¥ JeEw & fF i 9% At fea
F1 faarx det w1 foig fear m@r foad
ST F1 aga aFes g€ o) & H M
Afeat & agre 9= § S e W =W
A @7 T W] I TR FT Al H
TN F ) § fooig femr w1 wafax
& weft ot ¥ 7g frazT F@T 9@ § o
W o S ey faguw gegg fear €
I FAS 7§ wgi afdwR s
FT WS FT SWG 2 | Iq A9 G2y
F fag ot o=t @Y g, SuH ¥ @ awew
T wER g frma fe s
fo# & yadw Gar =fwm o S I=9-
T FEEE ar e 9s A &1
T g, A1 @I A ) T qeEy o
AT U grE & st g agy
N WfEd | oY <eT & IEST IR @0
T & A ag Sfad A€ gRm o EwT
o fresT sMwa § 98 A avers ¥ FTR
FZ & 1 S ey A @ gL 98
& & wfa foedew @ g 8, Suw
wfeeg et gee @7 a8 § @i zafag
&1 ¥ e & fF wAwT O o g
% ag vAfgad ¥ A g, SA-ETd )
gfe ¥ A gar dk JAET F TFEW
9EAT FTAT EXT & 1 F well S w7 A
TH A ¥ R faerr wwgw e F o
T AT FT O w4 S A
W%ﬁ@?ﬁmﬁmﬁwaﬁl
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T A W § weA S ¥ frdea F A
qRaT # a8 ug & fF sl a5 F A
grEl ¥ Swawr AR faam Wt @
e #r qfg & at ¥ fax frar R
FO FT A1 g7 @ gAE A fF A
™ TFR A gfg Enft & qwENT w6
HEA AT BT § 98 FTH LT &Y Jm@AT
afFT I oam ¥ A FIR } fF o
T 17 9 far w3 fF "o qgrs 9,
&7 a3y wE § AR a8 sefau awEd
g w7t fF o ag 99 A F IO 0F
FrFadT Y @z § 1 e oy feafa
W @ #0g FO49 N qF AAH IA-
AT & HJTETT 9T ST AT F7 HEAT
grlY, SUH T W19 AL @ ad
worfye Fear daTw safE & e &
TR 1 A F A AW A qHA
N g JE § qe g, foad aa afaw
qAY g1, |WT AT T qPEA FTAAEA
g AR o1 3g ag F wat & fag wTH
g HT qFd 31 1 U ATEHT AR
FHF e & fau &t g aga wfe
)y mam g At fmwmaw
F FfSAE F A H W@HC AT TH
AE N TaEq FE 5 N oo JW
§ Y FA dgew &, I gae foe-
2uw fusr g% sk & AwEwr 7 de
e FY farag & g% | A1 g€ & g
q7 WY T/ 9 K AW H @ FT (FAC
fear 17 ) oI @AY § oar 3§ oY
FGET AT AR |

mq e 7R/ ag an § fF frew
T FEg ¥ few fefafada &
arg foie grfoa €7 9 | 999 I
& fF, 0 ot 7% S € T smaws
g A Iuwr adfen ag g fr S|
FA2 # §5 F¢ g fagr a&fs a3
| T TEEE HIHS W YIRS A 4
W a8 qare § fF SN S AR a)




ns

T F frvig Ay =nfen | st W 99
T e & 7@ sk we @ fEw
e far oF e & A fasy #¢ R
T AR qF fowEn o Hiedge ¥ fr
far o g@t A @y 7 faew for
W OIHR F I[E AT AN § 9"
saEF foe Suagy a8 @ar &
T =7 ggme 2 fF shee W 0
9gY W T AT A w7 qegET a7
F are faoig & asft sarar 3= @

Y S wEer § SuW wg g o
TEIfeEE FeT § I 5 dEEer &
W 5 fagm @1 ¥ §W | 9w afom
s fenfedt @1 A FoEw e
SET ATfRT 1 R fodT ag
A Wi ¥ e Fwm A
frafs & aag & o=< 2@ 9@ =1 =w
@ % i 9 arfaamd W gEifges
g ¥ owow e am o

9T AT ag FN0 L fF A 5 W
oHifTe WaR w1 W§F SeE @

that the Commission shall associate ten
persons five of whom shall be members
of the House of the People gq¥ ¥ead

gSY A% & digw & awy Awd oaF
qifeaTis <@ W™ d @49 I9gEq
| W9 TW G A AT =W
faar N =gl & fag @1 smaww 2,
W ST 9T F FIAT FT TEA g 2
1 ag faam awr & e g gmn &
a9 o fagrT awsi & aeedl & ge
L AT qT I FECLAT H OB
939 g1 a1 99 3fte & I ag 9@ 2
f& i Zad Fad AFaET F1 oo
JUH TG A HTH WAITHS FT q91-
dw FE A IR O | A gETE F
grg | wEAE W S § faaew FEw
f& st 79 Q<9 a@r # HR) A @
FrFer faar § e sfaa aus at s
I 9T W AR AR SHH @FR T
T FE F
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SHRI SANAT KUMAR RAHA
(West Bengal): Mr. Deputy Chairman,
we are discussing the Delimitation Bill
and in this Bill it is necessary that we
consider the delimitation very sertously
because the elections are considered to
be a festival rather and a political
struggle by our common people. This
delimitation should be such that it is
free from complaints before or after
the elections are held. In our country,
the people of lower strata, the common
people are called upon to participate
in these elections i huge numbers.
Theirs is the largest participation in
this struggle of election. So, this should
be considered scriously and the delimi-
tation should be methodical and syste-
matic. In a democracy, the people
should not say that creation of this sort
of booth or that sort of booth is not
in the people’s interest. 1 would sug-
gest some of the following principles
only:

(1) 1nat the task of the delimita-
tion and functions of the delimitation
should be on the basis of a compact
body of population,

(2) That it should be on the basis
of a joint consultation with all poli-
tical parties interested in elections.

(3) It should be on the basis of
principle of easier travel to the booth,
avoiding adjoining rivers etc.

(4) It should be on the basis of
not depriving the Scheduled Caste
and Tribe people from having their
own constituency.

(5) On the basis of the principle
of giving proper representation to the
Scheduled Castes and the tribal popu-
lation in all legislatures.

- e I -z

So all these things should be done
in a methodical manner. Therefore I
suggest that notices of function should
be given to all the parties at the block
level. Our Development Blocks are
doing all these things regarding delimi-
tation and vested people, interested
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people who can get easy hold of the
population have contact with the BDOs
and they are creating troubles and hur-
dles against people’s interests. So 1
suggest that all parties at the grass root
level, that is, the village level and block
level, should be consulted before deli-
mitation so that they can give any sug-
gestion they have for a democranc dell-
mitation system,

With these words T conclude.

MR. DEPUTY CHAIRMAN: Mr.
Sakhlecha. You won’t speak again on
your amendments. You can speak on
your amendments also now.

S §R7r AT aERN (7T RW):
AT Svawafa weied, ag &Y qfEm
HENT F a1 ¥ faet arar ww &, ¥ 93
frdza ¢ 5 78 s wemqdt & wo-
d@H | FA g Ag Hg & B AT 3
F SfgFR gAY 2 four & A 39w ag
FE 3 a1 HIw TAH T & AW A
SaTHE wgrfag A g1 oSmar | awad
q 9T T swar w1 @ sfafafuc
faer 37 A sygeer G wfgw @ =@
gfte & wgr ifer fawew 1 st
g7 4@ & F8 9 (R 9T ¥ FrE)-
EIOES F1 qfead gran & ag ara Y
AT HEeAqW & | gH qEE AWl AW
FIE | N W F wEx W) 98 FEd &
& &7 7 atfew e ¥ @ & AfE A
A I T ANES & 7 q2 qF AN
9T § fF agi 1% awe § a1 99§,
AT g G AT B [F AT $7 IEH
difer ez 2 w@r g1 W gfee & w1
frazn & 5 o g9 TwheT w7 @ €
&t 99 a{me F o o amafas sAa
& sfafafa 97 &1 & 579 T 97 9% Q0%
qar H OHR Usgr FY fawE wwrsit ¥
AT sar & areafas gfafafy agi ogw
AR § waT owan F1 qreafas slaffaa
F @ W e § 7g afdlimm s
wgaqw & | ax foa foquiEt 9T ag
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. frar 9T A o gEa A § S A gemr

T § | TR A et awE ¥ T
@ gL A7 THTA STAT 97 AL WA I
am A St X f FRr o1 o
F aedT W A1 qIfF AFAT FT, FTAT
A 7 gfafafaes g & St oy T8 v
o AR I & FTOU E | Y 3G fF
5 @ ¥ A grT 8, FEY S
ZaEy ERY 8 | TS AT ATHT S §
ag gfaum &1 snfesa 81 3 170
g ot 9w F sy ) gw fefafream
FHIWA @ Fedcgaas &1 fefoafq-
e 5@ & | gfaum & @ 81 &R
170 97 & 99 ¥ 7 s famr v g
ag & qrgAEw #1, fF qrgerve & ST
X FEEEIEN qAT qEAr | A
W@@W%EHWW%“
4 P, M. - -

There shall be allotted to each
State a number of seats in the House
of the People in such manner that
the ratio between the number and the
population of the State is so far as
practicable the same for all States.

gt Fa TGO F7 FfaEieET § 1 g
A% g FT FT Heq FATE FATCHAT ITHT
W1 Zee oTgaWE g SAE dgr Ay
T | AT S AL AT & L g
TR TF FFegadr T g awdr
g oY a9 3 A W9 F gfem &
A= g AT U gEd weeghdr TH
F S 300 @HE F FET KA g R
o TF AL FIE L g€ § i e ?
i fra F ofar 3 s F s
agi &1 gfatfy qwar & Ffeaedt #l
T, ITHT AEGE FT AFC 3 TEGT
¥ oFaY G FOW, ITH GG €T
T gfafafucs T | o WP &7 AgY
| gEaT av wiatafue ar FQmw ¢ oo
AR AW W O g g froeel ¥ sfd
¥ oarrar T gAY F RIS Swar
q%F 9gAT GFAT ¢ | QEl g § qAE
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a7 fFaaT s g & 0 S AR
WrE qeE IR F AN 78 W 9 @
FF GgeE 5@ A TR qriermaEY
FFRITART & aR ¥ fF awa< A aifeEn-
at wudemdr w1 ofen W F @
®z ¥ auEx & A7 daq & wedegi
AT F& FE&I¥ F A=W 300 T[T HA
F1 wvar-ater ufwr § | @y & gAE
e snfaarY 7 Far o wwmy & f
arfeifiat & o o4 @wE &, gae
dar 3 fF 9w ARl & are o g
F ? R F g g g ar s qife-
formr et gmat dor ¥ %, &g SuE
T feisz grm 1 safaw 49 & smur
9 T qET F TEFL FE q@ fF
TFEHT FT AT A4 H GX FT qer
qe7 T AT SHY 7-8 69 OF § oY {7 Aar
9T 2T 8 ) qF w99 Ay g, Sy-awfa
wErRy, f5 W fag wwr #r weeg-
adr @t AT o= & 1 9g Faw faw
@ fF 15-20 N & a2 gF GATIAT
TREIGAR a1 W@ 1 gwfAg FE
TR & A gW F Freer ag S
¥ 2 g 3 e =l Y #iT A
300 HI @w&t gr, ag F AT & (I
fo & zoT 1% gEEW Agr & | 6T
T gg § fF amgerew & @ ofan
FT FHEWW W@ TET AM0gC | I
IR o FESEITEr F1 faair ge
T | EA Fg G99 § ¥ FdFT FEl-
EATET T SATET QYOI W@ A I S
whed FECEET § ITH A= T Y-
AN A F At WY TW T &v &fa-
g FT g 81 X 170 & g1 & [0
oft, afeada & & a7 ¥ sy famw
F2 afg 9T ART & fF ag AE A9 A
e ¥ T fagm awen & 989 s=ar
F w2t ®9 # giafatae 3 #< a7 Fa7
saar & wfafafu sma, Faa aw @i
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&Y ¥ 9 93 7§29 ¥ FATL A 919, AT
atfeare % fav ag vg A @1 & 99 %
IUF T 6T A a8 G AT FF | A
Y o7 T F AHE! IS § {6 v
uF aafF # Ay g, AfFT e a9
W AR A F, 9E O qar 9 g
gd FW F1 FR JAF) AT AT FE-
zaidt 2, zafu ag amEl & 9
ST IR 9 O F SEwd gier @
W WR ARd & & S F awdtas
gfafifa T @z @%, T F F=L
AT g, ST AW R HG@E FT Gh
R SN a9 @ g ol 3 AT &
FIX AT AT AEEF ¢ |

< Ty A

A so-gwfy wEEa, @ fae
F @ WA ¥ § ) G TR
% f& HHeE | gEY, S A EEA
foear sroar 1 A, foR ST & 3T
FerERd &7 fefafadea fFar s )
FENZTAAY & A1 H o gEedr 4 iy
F & fr femas T #1 gy @ 9
TifeT + & uF gE¢T 91| 39 A F1 foE
A & FgAr Jgar g a1 W} fma of
fraferag R q 1 s mfaw &
AT Iy a7 FT & formay o 7 5
FT AT FTHAT HTAT qEAT § | 870
3 % a9 Fg 5 oA 3 F o
AT FE AT F AT | AT THH TG
smawE TE frar & fF ow & g w1
FT I AT AT | 1962 T & &
are st fefafeewm w9 saw
sfeeq FR W FE F 99 9, fes
fomgr g8 F12 & oo 9 o = g
% THFOE FEAT 3 | afaw 99
TF g9 43 & w9 fF s F ae
FE A ¥ A9 § T OF GO FE AT
T FET FEE, IAA AT gL FIE F
S FHTE T oureEe AF S @ g
W= g fFaT @ a8 AT AeeEqu
w9 ¥ S faam guni ¥ gen fut-
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[ % gar s |
T wm, 7t e ot & o

Wmm%fgﬁaﬁﬁmmm
wgﬁﬂﬁfam@m,%m_
U W T avhed W AR A gwa
qAMGT oY o g fFT et #Y S
ST § T ¥4I ¥ wEx, wEA aT
AT g gfm B 9w A
€T T/ qNeE F7AT BT |y ARy
W I F 3R wrEwer i aw o
T TR oF gt A g, o
& FE w1 B, oF i e -
TETCERN | TH A A & wraTw dar @l
2 M9 AFT G2 T WA A S
T O @ gk s wFT E A
gﬁwﬁémmaﬁ'ﬁaﬁﬁeﬁm
T QR AR ST 4 qed wiee-
TN w § Afe wemaE & A
T ¥ wedeaei AT, arferriee

@ T fr wwr @, fefafiiu g
e

SAUE I e T | F I Sy
TO smaleat a8t o #Y ¥ ) ¥ fa-
ﬁ%%ﬁﬁmmwﬁaﬁq
qq9 & R fEE D wfE 0w s
ﬁfrﬁa#a%m,@mﬁr%sv
FREACH ¥ qad wrefgen §

i I gfem

THT A G ¥ ;i oy efef
¥ AT 9T vty o wfeq @t aw
T 7T A 3987 § W% wfefeomy ¥ aew
.01%m%$wﬁmﬁm§w
FEE A AR Wygee g #
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TACHIT 77 gt § 91 39 A ¥ 3fE
# o fefafmdm wiww 7 =m fe
& W TR " 2, U Tl afed A
TF T & fraw 7 Fifecgue suy

Iﬁm%ﬁrgﬁgsﬁ’(é{a%%%‘m
 Rfefeer Smar 3t wvdew &), s

qfsar g1

AT W7 72 =AY & fiv Tad o) YA
& & O arasw frg 9 £ 34 ANT-
AFA 1 ) el f5w iy #) egaer
% T Tfgw agr @) o qrc fefafa-
ZRA FAEA ¥ A TNsT FTE a7
feu am ¥ 3978 #% 1R ¥ arvdgwEE
AT § W IT wTaAwEG B @I
fFT I 97 931 ™ wfafsarg fas-
aq g 1 A A ATAR ALY AT & Wra-
IFTE FTE P 3| AT} w@f 97 ¥9-
seq qfsm @3 wifew Fer 9v ATTA-
A & W gfsam Dar =ife Afe
ATTIRA F IR F 9 WS w9AT HA
W FTAT JG A FMAT | d5F F
afeqa Q1FT A9Ar wa Far aF W%
97 TNFEq FT TG w7 A fraton @) a3

TE AR T1a & Fifre Yrad
T ARA | S B sl ¥ dar g,
AT VI T T qM@ F) KNS o |
s1f@T T 91 | F91 2a gex agl
WAT RGO AT FE ST A & OF W
¥ wmatF wfafafy gaz 2, qrfqarie
& @ wifmidz Faw A a9r 3 FE-
2T g il | usy Fwr TS (1w
w®zm g 1 dfe 4% fefafmdya oo
& & for &, sa¥ argre 3 fama
FAT FMRAT AT A Y F1 9737
BT S UF NF adr F1 Fee g1 Frn
qAT 1 AEEL 0% FifwIua ¥ TR e
HTAT § FAST qrzed geves § 39 Fife-
Zaual & fefafwiem & sme | ( Time
bellrings) &fga qX &= a1 fefaf.
A R s a3 @), swa gfe ¥
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7z wiasgs § fw gw U dae ) afa-
fafecas & | Faw g8 Far w31 f5 OF
FAT F AFFL IIFEA AT FRT A
QT &, YT AT AT FT T HTH TF
sifecggual F1 qfafata § o s ©
e ) yfafafaeg 2ar 2 @ 98 ;@ ¥
TSy AT & fagg § AN gMET F-—ar
fr fagifenr o & N I anew far
—agt 9w Aty § yafade waw
X @ ¥ gz gRIET g, A oFd
IR F TOSEE 1@ AY FHIER & GO
At F T@T A | FEF AT FQH Q
g1 &, fwe cuawmfa adEm, OF

st IquArafx :

| AT TR GEEA . UF A
7f fadgn 570 3 faw & dww o &
XA | 3] AW H 7z raR fIar &
fF o waie A fefafadaq g | gad
faar & —

“geographically compact areas, and
in delimiting them regard shall be
had to physical features, existing
boundaries of administrative units,
facilities of communication and pub-
lic convenience.”

¥ TR I agal ° g aqa F 99-
fagar  wrwh ? cawT I9 SoMw
A3 1 SfEwe Kiwg T ot fwfaws
H=g F oyra § w@r A1y, wgfRdee
FT oA @[ Arg AT gafas Ffeafq-
Fer T =17 T@T ATC | S@F QAT GBI
ay € =3 wafasar fFgs @ arg,
zaaT 33 frafur adf | sMafeT BIze
fral W) Ffeezguad ¥ 38 19T 9T
afewit fmar oy arwar g fs 919 § a3
FEfadmA F7 At ¢, A F I A
2 o fr args) g, R & g Ad ¥
AN argEzam & | @fae gud SO
@1 aifev fe gefafaeifes gfae sk
ar a1 gsfafasefes gfaz qzam)
afFa §, efefgfr gfae Y3 afFa

#T AT FET |
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| fufagfen afre sam 1 2 ale
wstufaszfeg gfaz agfa W & 1 aw
AmT a1 awr ¥ osfafeeifem afaaa
FT saty @1 s1g M, @ frg ©a 97 a8
AT 77 7 3 afiw F) &F a0 A
fear arear ar sarw #1 &% 99 A frar
SITear a1 q2arv afsw #) 8% a9 agy
fear amuar-—a a@lam ) ™97 93
1 T3 Do FHITA R VI M-
o® § I/% 75 Fiu W9 afid ax @)
7§ UF FRZTI O ) gaD) FiEAl.
ZAuRE B Ay faeran s, W oA
¥ afsa o qre=d 2, 3 uw.
fafacgem afae #) e @ s
T8 TFIT F7 fagqs & sy afasgal
g AR T T F) §R a1 amn arfed
(Time bell rings)

UF ata & HT FeAr 91841 § 1 aifa-
arfagt ¥ fogseaam & % & ¥ day
&gt § {1 FEiZqam ¥ 1@ 717 ¥ o
afrsa 2, fasgee s Wk fagaee
| TS F JIT H S JAT AT syasyr
L # wE 2, 78 sfaa @ 2 ok TR amy
aftada A& fagr st sifsg aqgar fag
arfzarfagt iz afesdi & ot & 30 awg
F) FFET FI H) §, F TH ST A g4
3Ts T AFT € AT %6 a%@ 8 399
Bl atgM 1 gSiERe 7 o arEx arfy
grfadl & araey ¥ § 7z a A 2 9k
38 # frargs fagr smar afed | 3
zafag ¢ s&<, § wWifF g arfa 9
g 3 g A d q facegee aigeq
T S g, S g faer § ady
A 1§ 1 33 At 7 feard 2 Faaw)
a3 § M AT JIST ¢ IuN  fefaas
gt =i Fad fames zeem @i
frggee ez & At 71 Fhffem fa
B | AT TR 4@ F) egAEdr AgY ¥
st @ @ fr adl = § fefafnimm
A8 B aFar § 97 aF T A9 ¥ ofr-
wdw gl fwar amr
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MR. DEPUTY CHAIRMAN: Mr.
Joseph, just five minutes.

SHR! N. JOSEPH (Andhra Pradesh) :
Mr. Deputy Chairman, while supporting
the Bill 1 would like to give some sug-
gestions for the consideration of the
Government. Sir, delimitation became
a necessity because of change of popu-
lation in the recent census. The pepu-
lation of the country has increased.
Simultaneously the population of the
Scheduled Castes and the Scheduled
Tribes has also automatically increased
and 1 hope, according to the strength
of their population, the strength of the
seats also will be increased. While
doing so the Commission has a right to
allot a specific number of constituen-
cies for the Scheduled Castes and the
Scheduled Tribes. I would submit to
the Commission that the constituencies
for the Scheduled Castes and the Sche-
duled Tribes should be allotted in such
places where they are in majority, and
I think they will certainly do so.

Sir, while framing our Constitution
the leaders of our community took
social, economical and cultural back-
wardness of these communities into con-
sideration. And, therefore, they allotted
reserved seats for these communities.
That is a fact. But there has become
1ot of difference since those times. Now
we are committed to a socialistic pat-
tern of society, as we all know. What
is the meaning of the socialistic pattern
of society? It means those who are
packward regionally, communally or
economically should be given some spe-
cial privileges to enable them to come
up and occupy a place along with the
other forward communities. That was
the basis for allotting this reservation.
While doing so they did not mind at
that time to allot seats for a certain
section of the society since they were
not Hindus. But such people happened
to be not only from Hindus but also
they were from other religions. For
example, I come from Andhra Pradesh
which has 3 crores of population. Out
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of this number, about one crore are
Scheduled Castes and Scheduled Tribes.
Out of this one crore, about 35 lakhs
are people who have embraced christia-
nity as their religion.

DR. K. MATHEW KURIAN
(Kerala): For the hon’ble Member’s
information the position in the Kerala
State also is analogous.

SHRI N. JOSEPH: These 35 lakhs
have no reservation. Out of these 35
lakhs there was not even one member
either in the State Assembly or in the
Lok Sabha to represent these Scheduled
Caste Christians for 15 years after inde-
pendence. It is most unjust to deny 8
reservations for 35 lakhs of people,
while their vote is taken in the elections.
In the recent elections, these 35 lakhs
of people got only four seats while they
are entitled on the basis of population,
to 35 seats. While there should be 80
members of the Scheduled Caste com-
munity in the whole of the Andhra As-
sembly, there are only 46 members now,
Scheduled Castes and Scheduled Tribes
put together. Why are these 35 lakhs
of people denied the benefit of reserva-
tion? Without reservation, he cannot
contest against a rich, caste Hindu man
and get himself elected. That is why
reservations are made. We cannot say
the whole body is all right if there is a
small sore in the body. The whole body
suffers very much because of that sore.
And if we keep a certain section of
people suffering socially, economically
and culturally, because they have ac-
cepted a different religion, that is a sore
in the body of the country of India. Why
should we not take care of them? It
is impossible that they could be convert-
ed, directly or indirectly, by force. It is
not possible because it pertains to their
faith, to their heart. Nobody can change
a man’s faith by force, direct or in-
direct. It is a fact from centuries of
history that in our country we could
not force anybody to change his faith
by sword or on economic or any other
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force. I appeal to the Government that
before giving the terms of reference to
the Delimitation Commission, this point
should be noted and they should see
that these people in Andhra and other
places be given reservation—there are a
large number of Scheduled Caste Chris-
tians in Bibhar, Maharashtra and other
places—are also not properly represent-
ed in the legislatures and justice is done
to them. It is the duty of the Govern-
ment in a socialistic pattern of society
and in a secular State to see that these
people’s rights are preserved by asking
the Commission to specifically allot a
certain number of seats for the Sche-
duled Caste Christian sections, as per
the strength of the community in each
State. These are my  suggestions.
Thank you.

SHRI NITI RAJ SINGH CHAU-
DHURY : Mr. Deputy Chairman, Sir,
before 1 begin to reply to the points
made in connection with the Bill, cer-
tain hon. Members have mentioned that
to the last Delimitation Commission,
the necessary information, statistics,
maps, etc., were not made available;
therefore, the work of that Delimitation
Commission was not done properly. 1
am aware of the observations made by
the Election Commission in its report
after the Fourth General Elections.
Therein they have stated the reasons
why the maps, etc., as desired by the
Commission, were not made available.
The Commission desired maps showing
contours, natural features, etc, in a par-
ticular scale. Because of security rea-
sons, they could not be made available.
This time, however, steps have been
taken to see that all the information
that was necessary and that would be
necessary to the Commission is made
available to them in time, if not earlier.
I am happy to state that all the infor-
mation that is needed is almost ready.
Certain maps are under print and they
would be ready before the Commission
comes into existence and begins its work.
The Election Commission has issued in-

structions as early as in June. There-
after, on the 25th August, 1972, they
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issued detailed instructions. In those
instructions they have directed the
States to get maps State-wise, district-
wise, taluka-wise and of corporations
and municipalities. The State maps
have to be in a scale of 17:16 miles;
the district maps have to be in a scale
of 1”7:4 miles, showing the names and
extent of sub-divisions, taluks, tehsils,
firkas, circles, thanas, etc.; communica-
tion facilities, geographical features
should also be shown. Important land-
marks, national parks, industries, can-
tonments, other important institutions
should also be shown to the extent pos-
sible. In case villages are shown, their
names should be prefixed with the cen-
sus code number to help spotting them.
Taluka, tehsil and thana maps should be
in a scale of 17 : 2 miles showing names
and extent of lower units, that is, cir-
cles, patwaras, in a village. Corpora-
tion and municipal maps having a total
population of 50,000 and above should
show numbers, names and extent of
words, divisions, mohallas, census char-
ges, etc. In case any new district, taluk
or tehsil has been created after the Cen-
sus of 1971, maps and figures should
be prepared according to the latest ad-
ministrative and development units as
the case may be. If it is proposed to
abolish certain administrative units, cir-
cles, etc., statistical data and maps
should be prepared according to the
existing circles. etc. And about the sta-
tistics also similar instructions were is-
sued that a booklet for each district
should be published which should give
the population of the district, of each
tehsil, of each revenue circle, of each
patwara circle, and others giving the
total population, the Scheduled Caste
population and the Scheduled Tribes
population, the percentage of the Sche-
duled Caste population to the total
population and the percentage of the
Scheduled Tribes population to the
total population. These booklets are
ready and, as I have said, the maps
are under print. Most of them are
ready. Others would be ready. So on

this score there would be no difficulty.
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Then, Shri Nawal Kishore and cer-

tain other honourable Members referred
to the increase of seats of the Lok
Sabha. Shri Advani referred to certain
talks that the Prime Minister and the
Government had with the Members of
the Opposition, etc. and a specific ques-
tion was put to me as to what was
happening to it. In the same way, as
the question was specific, my reply is
equally specific: to the moment of my
replying, the matter is under the consi-
deration of the Government and as soon
as any decision is taken, necessary ac-
tion would be taken. Till this moment
no decision has been taken.

SHRI LAL K. ADVANI : If the ceil-
ing is to be raised, then is it not neces-
sary that a Constitution Amendment
Bill amending Article 81 should come
first rather than this Delimitation Bill,
because, otherwise, the whole thing can-
not proceed ?

SHRI NITI RAJ SINGH CHAU-
DHURY : I think it is not necessary
because for the Delimitation Commis-
sion to come into existence, it will take
two to three months from now and if
there is any change, that can come up
and by the time the Delimitation Com-
mission begins its work, it will know
how many seats of the Lok Sabha it has
to carve out,

Then, it was asked as to what is to
bte done about the increase in popula-
tion and the family planning program-
me. What is to be done about this?
The Constitution is specific on the point.
Articles 81 and 82 specifically state that
the number of seats and the areas shall
be fixed in accordance with the popula-
tion. .

SHRI PITAMBER DAS (Uttar Pra-
desh): It would mean discouraging
family planning.

SHRI NITI RAJ SINGH CHAU-
DHURY : So far as the question of
family planning is concerned, the mat-
ter is under the consideration of the

N
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Health Ministry. The Health Ministry
Is already considering it. And I think

it has been stated in this House as it
was stated in the other House that the
matter is under consideration as to how
to give protection to the States in which
family planning programme has been
implemented really seriously...

SHRI T. V. ANANDAN (Tamil
Nadu): Will it have a retrospective
effect because the State of Tamil Nadu
has already been implementing the
family planning programme very suc-
cessfully? .

SHRI NITI RAJ SINGH CHAU-
DHURY: When the matter is under
consideration, all aspects would ke con-
sidered.

Then Shri Nawal Kishore referred to
the reservation. While dealing with the
seats reserved for the Scheduled Castes
and the Scheduled Tribes he said that
during the last delimitation, one consti-
tuency where the population of the
Scheduled Castes was 9 per cent was
reserved while another constituency
where the population was 17 per cent
was not reserved. [ think this is what
he stated. T will be obliged if he gives
me the names of these areas so that we
can take steps to see that such mistakes
do not recur. Suppose in U.P. there
have to be 50 seats for the Scheduled
Castes and their population in the dis-
tricts is 18 per cent. In such districts
where population is more, seats will be
reserved. If such a thing is not done,
I will be obliged if the hon. Member
gives me more information about those
areas so that Government can take up
the matter with the FElection Commis-
sion and Delimitation Commission,

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : If you do not mind, may I
interrupt you? Last time a «uestion
arose that when Scheduled Castes con-
Stituencies are separately allotted and
¢Xclusively reserved, then all non-sche-
duled Castes people living within that
Constituency are debarred from contest-
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ing the election from their home con-
stituency. That question was raised in
the Parliament in Pandit Jawaharlal
Nehru’s time when the separation was
considered. Then it was decided that
the reserved constituencies of the Sche-
«.;iuled Castes will be rotated by chang-
ing one constituency into another. The
percentage might change a little. Now
what is the position? Will it be reserv-
ed?

SHRI NITI RAJ SINGH CHAU-
DHURY : If Tyagiji had allowed me
to proceed, he would have got the
answer in the normal course because
the point of rotation has been raised by
Shri Shahi also.

)

SHRI PITAMBER DAS: He is very
impatient,
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.Th;,.n. Sir,‘-Shri Nawal Kishore also
referred to the decision of the Delimi-
tation Commission and said that it
should not be final and should be justi-

ciable. May I refer him to article 329
of the Constitution which reads:

Notwithstanding anything in this
Constitution, the validity of any law
relating to delimitation of constitu-
encies or the allotment of seats to
such constituencies, made or purport-
ing to be made under article 327 or
article 328, shall not be called in
question in any court.

This provision in the Bill is there-

fore, in keeping with the Constitutional

provisions and I think we can have no
8—18 RSS/72
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objection to that. If anybody has, he
has to move for the amendment of arti-

cle 329.

Much has been said about assoriate
members, their rights, their privileges
and their duties, It has been said that
associate members should be also from
the Rajya Sabha and also from the
Legislative Councils. While speaking on
this either Shri Nawal Kishore or Shri
Advani—I am forgetting who it was—
said that I said in the Lok Sabha
that Rajya Sabha members are not
elected or some such thing. To set the
records straight, what I said was that
election to the Lok Sabha is by the
people directly. What I said was that
Rajya Sabha Members are not elected
by the people whereas Lok Sabha Mem-
bers are elected by the people directly.
There was some misapprehension or
wrong impression of what I said. I am
now correcting that. . .

SHRI NAWAL KISHORE: There is
no wrong impression. It was created
because the word “directly” was not

there. a0 g 2

SHRI NITI RAJ SINGH CHAU-
DHURY: The word ‘directly’ is in
print.

About representation, in the Centre we
have Rajya Sabha. But only in certain
States we have Legislative Councils. If
representation is given to Rajya Sabha,
representation shall have to be given to
Legislative Councils also. What about
States which do not have Legislative
Councils?

SHRI PITAMBER DAS: Sir, the
analogy would not be very fitting be-
cause even in the Legislative Councils,
if there are matters pertaining to the
local authorities and no representation is
given to those who are elected by the
local authorities to the Legisiative
Councils difficulties do arise. The Coun-
cil of States, by its very name, indicates
that it represents the States and there-
fore, it has greater justification for being
recognised that way,
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SHRI NITI RAJ SINGH CHAU-
DHURY: Sir, with regard to the
Council of States, the conception is that
it is the House of elders who have to
guide those elected to the Lok Sabha,
to control their movement and so on..
(Interruptions) ... Sir, let the elders not
involve themselves or think of involving
themselves in this botheration and run-
ning with the Delimitation Commission,
Let it be left to those whose actions they
have to control.

DR. BHAI MAHAVIR: It is pre-
sumptuous to say that we are guiding
the Lok Sabha.

SHRI NITI RAJ SINGH CHAU-
DHURY: Then, Sir, about the consti-
tution of the Commission: Much criti-
cism has been levelled at clause 3. It is
asked why a provision has been made to
have a serving or a retired Judge of the
Supreme Court and a serving or a retir-
ed Judge of the High Court and why
not have a provision for having a serv-
ing Judge of the Supreme Court and a
serving Judge of the High Court?

Sometimes, Sir, it so happens that we
have to ask for the serving Judges and
they have to be relieved. Suppose there
is the difficulty that they are not rclieved,
that they are not made available. In
that case, will the Commission not be
constituted at all? Therefore, Sir, this
is just an enabling provision that has
been made and our effort would be to
have a Judge of the Supreme Court,
serving or retired if serving Judges are
not available. Some hon. Members had
asked as to who would be the Chairman,
Naturally, when one Judge from the
Supreme Court is there, he would be the
Chairman and this much of intelligence
should be expected from the Govern-
ment.

= AAIAT TR WE © 73 FAT A
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SHRI NITI RAJ SINGH CHAU-

DHURY: Then, Sir, about the ques-
tion of publication of the proposals and
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objections: It was suggested by, T
think, Sakhlechaji that all these should
be published including the objections.
Sir, I want to draw his attention....
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Clause 9(2)(a) says:

“publish its proposals for the deli-
mitation of constituencies, together
with the dissenting proposals, if
any . ” , -

When dissenting proposals are to be
published, the objections in that sense
will naturally be published.

Then, Sir, it was asked why publica-
tion only in the Gazette. It is not so,
Sir.

SHRI V. K. SAKHLECHA: Objec-
tions raised by the people to ithe propo-
sals also should be published.

SHRI NITI RAJ SINGH CHAU-
DHURY: Sir, 9(2) (a) says:

“publish its proposals for the deli-
mitation of constituencies, together
with the dissenting proposals, if any,
of any associate member who desires
publication thereof, in the Gazette of
India and in the Official Gazettes of
all the States concerned and also in
such other manner as it thinks fit.”

So, Sir, “in such other manner” will en-
able the Delimitation Commission to
publish these proposals and objections,
etc. for all levels.

Then, Sir, about final publication:
Clause 10 says: o
“(1) The Commission shall cause
each of the orders made under sec-
tion 8 or section 9 to be published in
the Gazette of India and in the Oifi-
cial Gazettes of the States concerned.
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“(2) Upon publication m the Gaz-
ette of India, every such order shall
have the force of law and shall not be
called 1n question 1n any court

“(3) As soon as may be after such
publication, every such order shall be
laig before the House of the Peuple

_ and the Legislative Assemblies of the
States concerned.”

Then, Sir, besides these points, Adva
niy1 had pomtedly referred to the State
of Jammu & Kashmur In my opening
speech 1 had made 1t clear that this Act
would apply to Jammu & Kashmir and
that necessary amendments would be
made in the Constitution (Application
to Jammu & Kashmir Area) of 1954.
Sir, so far as the applicability of Article
81 s concerned, in clause 2(b) the
words “Dehmitation Commission Act,
1962” occur. There the word “Commis-
sion” would be deleted, and for “1962”,
“1972” would be substituted The am-
endment would be made. Thus this
Act will apply to the State of Jammu &
Kashmir and their representatives, who
will be associate members, shall have
an opportunity to take part in the deli-
berations of the Commission.

Then, Sir, something was said by Ad-
vaniji about the present Chief Election
Commusstoner as to when 1t was known
that he would be elected to the Inter-
national Court of Justice why he was
chosen. He would remember that he
was a candidate earlier also but had lost.
So 1t could not be stated with certainty
that he would be elected . .

SHRI LAL K, ADVANI : My objec-
tion was that a decision should have
been taken promptly after his election ..

SHRI NITI RAJ SINGH CHAU-
DHURY: He had not left. He still
continues as the Chief Election Commis-
sioner. He says in the country. He 1s
doing his work. He his not become
a judge of the International Court
of Justice. He will become a judge after
his seat 15 vacated That may be some-
time towards the end of January or 1n
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early February, and by the time he
leaves, even much earlier his successor
wiil be appointed.

Then, Sir, Shr; Bhaiya Ramji Mcnda,
while speaking said that while fixing the
constituencies, besides the population,
the area should also be consideied 1
think Sakhlechaji also tried to say some-
thing like that, but not so specifically as
Bhaiya Rampj Monda said. Unfortu-
nately, the constitutional provisions
come 1n our way There the population
1s the criteria, The number of consti-
tuencies have to be fixed in accordance
with the number of seats that are to be
filled 1n, whether the population 15 12
lakhs, 10 lakhs, 8 lakhs, 7 lakhs or 5
lakhs or whatever 1t is...

SHRI MAHAVIR TYAGI : Is 1t to
be calculated on the basis of area?

SHRI NITI RAJ SINGH CHAU-
DHURY . If Bhaiya Ramj’s sugges-
tions and Sakhlechay’s suggestions could
be acceptable, at least I for one would
be very happy, because my own consti-
tuency 1s over 4,000 sq. miles.
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Then, Sir, other hon, Members, Shri
Chandrasekharan and others, besides the
pomnt that I have replied to, nave re-
ferred to election laws, constitution of
Election Commusston, whether 1t should
consist of a single member or 1t should
be multi-member, how the election
should take place and all that That
question 1s not connected with this Bill
So I will not be referring to it

Then, Sir, I come to the point about
which I had asked Tyagiji to have pati-
ence and I will reply to 1t, i.e. about the
rotation of seats I am not aware of
what he said and what commitments
were made If a decision was taken as
he says, 1 am sure that decision would
have been implemented Since nothing
has been done and no Bill to amend the
Constitution has yet been brought for-
ward. Therefore, I take it. . .

SHRI MAHAVIR TYAGI. It was
not a case of changing the Constitution
Previously, the constituencies of the
Scheduled Castes were for plural seats
There were two seats in one constituen-
cy for Scheduled Castes and non-Sche-
duled Castes The election was fought on
that basis When the Scheduled Castes
people wanted to get single constituen-
cies reserved for them, a policy decision
was taken that they may be separatad
In order that the non-Scheduled Castes
of that area may not be disqualified for
ever to contest from their home consti-
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tuencies, the seats were proposed to be
rotated and the strength of Scheduled
Castes would not be the only basis for
reservation of seats,

SHRI NITI RAJ SINGH CHAU-
DHURY. Mr Deputy Charrman, I
will only refer to Articles 329 and 330
of the Constitution under which reserva-
tion of the Scheduled Castes and Sche-
duled Tribes seats has been made It
would be absolutely unfair to give a re-
serve seat for the Scheduled Castes
where the Scheduled Castes population
1s 49, and not to reserve a seat where
the Scheduled Castes population 1s 18%.,
Sir, with these words, I commend the
Bill for acceptance of the House Thank
you

MR DEPUTY CHAIRMAN: The
question 1s:

“That the Bill to provide for the
readjustment of the allocation of seats
in the House of the People to the
States, the total number of seats 1n
the Legislative Assembly of each State,
the dwviston of each State and each
Union territory having a Legislative
Assembly and the Union territory of
Delht into territorial constituencies for
elections to the House of the People
and Legislative Assemblies of the
States and Union territories and
Metropoutan Council of Delhi and for
matters connected therewith, as pass-
ed by the Lok Sabha, be taken into
consideration ”

The motion was adopted.

MR DEPUTY CHAIRMAN We
shall now take up clause by clause consi-
deration of the Bill

Clause 2 was added to the Bill,

Clause 3 (Constitution of Delimitation
Commission)
SHRI V. K. SAKHLECHA.: Sir, I
move :
2 “That at page 2, line 11-12 for
the words ‘each of whom shall be a
person who 1s or has been a Judge of
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the Supreme Court or of a High Court’
the words ‘one of whom shall be
person who is or has been a Judge of

. the Supreme Court and the other shall

"' be a person who is or has been a
Judge of the Supreme Court or of a
High Court be substituted.’”

SHRI K. CHANDRASEKHARAN:
Sir, T move:

12. “That at page 2, lines 11-12,
the words ‘or has been’ be deleted.”

»

The questions were proposed.
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SHRI K. CHANDRASEKHARAN:
The words “‘or has been” are being de-
leted. The idea is that only sitting
Judges should be appointed.

MR. DEPUTY CHAIRMAN:
question is:

2. “That at page 2, line 11-12 fo
the words ‘each of whom shall be a
person who is or has been a Judge of
the Supreme Court or of a High
Court’ the words ‘one of whom shall

_be a person who is or has been a
Judge of the Supreme Court and the
other shall be a person whg is or has
been a Judge of the Supreme Court
or of a High Court’ be substituted.”

The

P

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

12, “That at page 2, lines 11-12, the
+~ words ‘or has been’ be deleted.”

" The motion was negatived.

MR. DEPUTY CHAIRMAN:

The
question is:
“That Clause 3 stand part of the

Bill.”

e ! s W1

{19 DEC.

19723 Bill, 1972 234

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 (Duties of the Commission)

SHRI LAL K. ADVANI: Sir, 1
move :

3. *“That at page 2, lines 28 to 33 be
deleted.”:.s &,

The question was proposed.

SHRI LAL K ADVANI: 1 think
this amendment needs a reply. In my
my speech earlier, 1 had referred to the
fact that the Union Territories should
not be unfairly dealt with by the Deli-
mitation Commission and particularly
Delhi whose population has increased
considerably during the last ten years.
It should be given a fair deal and its
strength in the Lok Sabha +hould be in-
creased from 7 to 9 or 10.

SHRI NITI RAJ SINGH CHAU-
DHURY: Shri Advani's amendment is
to delete to lines 28 to 33. These lines
read, “Provided further that it shall not
be necessary for the Commission to re-
adjust the allocation of seats in the
House of the People to any Union terri-
tory or the total number of seats in the
Legistative Assembly of any of the
Union territories of Goa, Daman and
Diu, Pondicherry and Mizoram or the
total number of seats in the Metropoli-
tan Council of the Union territory of
Dethi.” From the proviso, it would be
seen that its object is to make it neces-
sary for the Commission to allocate seats
in the House of the People to any Union
territory or the total number of seats in
the Legislative Assembly of any of the
Union territories of Goa, Daman and
Diu, Pondicherry and Mizoram or the
total number of seats in the Metropoli-
tan Council of the Union territory of
Delhi, These things are already regulat-
ed under the provisions of the relevant
law, namely, the Representation of Peo-
ples Act, 1950, the Goverament of
Union Territories Act, 1963 and the
Delhi Administration Act, 1966. 1t may
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be mentjoned that article 82 of the Con-
stitution does not apply to the Union
territories and allocation of seats in the
House of the People need not therefore
be readjusted after each census. Siniu-
larly, so far as Legislative Assemblies
and Union territories are concerned, re-
levant provisions are made by law under
article 239(a). ey Lt ..

SHRI LAL K. ADVANI: He has
only read out a brief and it is not rele-
vant to what I said. Even in 1962. . .

MR. DEPUTY CHAIRMAN: He
has replied to your point though it may

be a brief. B
SHRI LAL K. ADVANI: He has
not replied to my point at all. My point

was that in 1962 it was because of in-
crease in population, the seats of Unicn
Territories also were increased. His
contention is that it is not obligatory
under the Constitution to increase the
seats.

MR. DEPUTY CHAIRMAN: Well,
he does not accept your amendment.

SHRI NITI RAJ SINGH CHAU-
DHURY: When the 1962 Delimita-
tion Commission Act came into force,
the 1963 Act and the 1966 Act were nol
there. They have since come in and.
therefore, the question does not arise.

MR. DEPUTY CHAIRMAN:
question is:

The

3. “That at page 2, lines 28 to 33 be
deleted.”

) The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is: v b s g fagyge ) s

“That clayse 4 stand part of the

Bill.”

BRI N

_ The motioi ‘was udopted.
Clause 4 was added to the Bill. : .. ._.
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Clause 5—Associate Members.

SHRI V. K. SAKHLECHA:
beg to move:
4. “That at page 2, line 36, for the
words ‘the House of the People’ the
word ‘Parhlament’ be substituted.”

Sir, 1

6. “That at page 2, line 37, after the
words ‘Legislative  Assembly’ the
words ‘or Legislative Council’ be in-
serted.”

7. “That at page 2, line 43, for the
words ‘House of the People’, the word
‘Parliament’ be substituted.”

9. “That at page 2, line 49, after
the word ‘Assembly’ the words ‘and
number of the members of political
parties represented in the House' be
mserted.”

SHRI LAL K. ADVANI:
to move:

Sir, 1 beg

5. “That at page 2, line 37, for the
words ‘the Legislative Assembly’ the
word ‘Legislature’ be substituted.”

8. “That at page 2, after line 44, the
following further proviso be inserted,
namely : — e —

‘Provided further that one out of
the five members of Parliament and
one out of the five members of the
State Legislature so nominated shall
be members of either the Scheduled
Castes or Scheduled Tribes'.” -

SHRI K CHANDRASEKHARAN:
Sir, 1 beg to move:
13, “That at page 2,
the following proviso be
namely : —

after line 49
inserted,

‘Provided that at least two of the
Members of the House of the Peo-
ple and two of the Members of the
Legislative Assembly shall be per-
sons who belong to the parties or
groups in opposition to the Govern-
ment in the Centre or in the State
concerned’.”

EENRIE b

T |

The questions were proposed.

“
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SHRI LAL K. ADVANI: Sir, he
need not reply to all that. On my point

about the Rajya Sabha I expected a clari-
fication from the Minister. He corract-
ed his own statement that I did not say
that it is not directly elected. I merely
said it is indirectly elected. To that ex-
tent it is all right. But the point that I
have raised is about the rationale of
the Rajya Sabha. What is the Rajya
Sabha for? My point is that the Rajya
Sabha is very much involved.

MR. DEPUTY CHAIRMAN: Yes,
Mr. Advani, you have said it. After all,
we are not discussing point by point,

SHRI PITAMBER DAS: Sir, on
this amendment 1 would like to make a
very small submission—hardly two sen-
tences. The analogy of the Assemblies
would not apply in this case because in
the Legislative Councils it is not only
the Assembly that is represented but also
the local authorities, the teachers and
the graduates. They are all there. In
the Rajya Sabha it is only the States
that are represented. Therefore, the
Rajya Sabha cannot be compared with
the Legislative Councils and the analogy
does not stand.

SHRI NITI RAJ SINGH CHAU-

DHURY: 1 have already given the
reasons. As I have said, this delimita-
tion is for constituencies where people

will directly elect their representatives.
It is, therefore, just and proper that re-
presenatives of the people who represent
those directly elected areas should be as-
sociate members. Secondly, as I said, if
Rajya Sabha is associated and also the
* Legislative Councils of the States, what
about those States which do not have any
Legislative Councils?  Therefore, it
would not be possible for me to accept
this amendment,

SHRI V. K. SAKHLECHA: In this
amendment we have already said . . .

MR. DEPUTY CHAIRMAN: Your
-amendment is there and you have al-
ready said it there. Mr. Advani also
spoke. cosend L ra e s
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SHRI V. K. SAKHLECHA: That
point has not been discussed. The ques-
tion is: what for is the Rajya Sabha?
Where there is a Legislative Council it
will have representation. . .

SHRI NITT RAJ SINGH CHAU-
DHURY : I have already said : What
about those States which do not have
any Legislative Councils?

MR. DEPUTY CHAIRMAN: Th
question is; T

4. “That at page 2, line 36, for the
words ‘the House of the People’ the
word ‘Parliament’ be substituted.”

The House divided s

MR. DEPUTY CHAIRMAN: Noes
43; Ayes 14.

NOES—43

Abid, Shri Qasim Ali
Bhardwaj, Shri Jagan Nath
Chakrabarti, Dr. R, K.
Chandra Shekhar, Shri
Chattopadhyaya, Prof. Debiprasad
Choudhury, Shri M. M.
Choudhury, Shri N. R.
Das, Shri Bipinpal
Dass, Shri Mahabir
Dutt, Dr. Vidya Prakash
Gujral, Shri 1. K.
Himmat Siah, Shri I
Kalyan Chand, Shri - Y
Kapur, Shri Yashpal
Kesri, Shri Sitaram
Kulkarni, Shri A, G.¥
Kulkarni, Shri B. T. "'
Kumbhare, Shrt N. H. .
Mahanti, Shri B. K. .
Mehta, Shri Om

Mukherjee, Shr1 Pranab Kumar
Mulla, Shri A. N.
Munda, Shri B. R.

T

T A

i 2

Panda, Shri Brahmananda #
Punnaiah, Shri Kota ’ .
Raha, Shri Sanat Kumar = *** '
Roshan Lal, Shri P
Satyavati Dang, Shrimati .
Savita Behen, Shrimati fe e
saluh

Shashtri, Shri Bhola Paswan
Shukla, Shri Chakrapani ... .t .
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[Mr. Deputy Chairman.}

Shukla, Shri M. P. )

Shyamkumari Devi, Shrimati 1

Singh, Shri D. P.~ ~ 77

Singh, Shri M. B.

Singh, Shri Ranbir

Singh, Shri Sultan

Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaisingh

Sukhdev Prasad, Shri

Thakur, Shri Gunanand

Tiwary, Shri Bhawaniprasad

Vidyawati Chaturvedi, Shrimati
AYES—14 oY

Advani, Shri Lal K. e

Chandrasekharan, Shri K.

Gowda, Shri U. K. Lakshmana

Kamalanathan, Shri M. o

S

Wi S0

- f. ]
Mahavir, Dr. Bhai .
Mariswamy, Shri S. S.
Mathur, Shri Jagdish Prasad < .Lid#

Mohammad, Chaudhary A.
Nawal Kishore, Shri
Puttappa, Shri Patil

Sahai, Shri Ram

Sakhlecha, Shri V. K.

Shahi, Shri Nageshwar Prasad
Tyagi, Shri Mahavir

l‘nlﬁ i

The motion was negatived.
MR. DEPUTY CHAIRMAN : Am-
endment No. (7) is barred. The

question is :
5 .“That at page 2, line 37, for the
words ‘the Legislative Assembly’ the
word ‘Legislative’ be substituted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

8. “That at page 2, after iine 44, the
following further proviso be inserted,
namely : —

‘Provided further that one out of
the five members of Parliament and
one out of the five members of
the State Legislature so nominated
shall be members of either the Sche-
duled Castes or Scheduled Tribes'.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is:

6. “At page 2, line 37, after the
words ‘Legislative Assembly’ the
words ‘or Legislative Council’ be in-
serted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

9. “That at page 2, line 49, after
the word ‘Assembly’ the words ‘and
number of the members of Political
parties represented in the House’ be
inserted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN:
question is:

13. “That at page 2, after line 45 the
following proviso be inserted, name-
ly:—

‘Provided that at least two of the
members of the House of the Pec-
ple and two of the Members of the
Legislative Assembly shall be per-
sons who belong to the parties or
groups in opposition to the Govern-
ment in the Centre or in the State
concerned’.”

The

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question js:

“That clause 5
Bill.”
The motion was adopied.

stand part of the

Clause 5 was added to the Bill.
Clauses 6 to 8 were added to the Bill.

Clause 9—/(Delimitation of constitu-
encies)

SHRI N. H. KUMBHARE:
move : —

Sir, 1

10. “That at page 4, after imne 33,
the following provisos be inserted,
namely :—

‘Provided, as far as practicable,
the allocation of reserve seats for
Scheduled Caste in each district will
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be made in proportion to the popu-
lation of the Scheduled Caste to the
total population in that district;

Provided further that every dis-
trict will have at least one reserve
seal where number of seats are eq-
gal to or exceed ihe number
of reserve seats for the Scheduled
Caste in that State;

.. Provided also if the number of
reserve seats for Scheduled Caste are
less than the number of districts, no
district will have more than one seat
reserved for scheduled caste’.”

The question was proposed.

SHRI N. H. KUMBHARE: Sir,
under the existing provisions there are
no guidelines as to how the seats which
are reserved seats for the Scheduled
Castes are to be distributed n the State.
There are no guidelines as such. Now
it has been said that in an area where the
Scheduled Caste people are in lar-
ger number seats will be reserved in that
particular region. Of course there can
be no dispute about this principle but
my submission is in a particular area
suppose there are 10 districts where the
proportion of the population is 20 per
cent as against 5 per cent in other re-
gions. All that T want to say is that
due representation is to be given to
those regions. Don’t forget the other
regions where the Scheduled Caste
population is only 5 per cent; give it
also due weightage. Let there be equit-
able distribution of the reserved scats
Nothing more than that is required. As
1 have said at present there is no guide-
line. Therefore with a view to giving
equitable representation so that there
will be a wider representation to the
Scheduled Castes this system should be
adopted.

SHRI NITI RAJ SINGH CHAU-
DHURY: Articles 330 and 332 do lay
down guidelines and the principles ac-
cording to which seats for the Scheduled
Castes and Scheduled Tribes are to be
reserved and the Delimitation Commis-
sion has to work in accordance with the
constitutional provision. We cannot go
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beyond that and therefore no other
guidelines could be given. We have
only reproduced what is said taere.

MR. DEPUTY CHAIRMAN: The
question is: .

10. “That at page ., after line 36

the following provisos be inserted,
namely :—
‘Provided, as far as practicable,

the allocation of reserve seats for
Scheduled Caste in each district wil
be made in proportion to the popu-
lation of the Scheduled Caste to the
total population in that district;

Provided further that every dis-
trict will have at least one reserve
seat where number of seats are
equal to or exceed the number of
reserve seats for the Scheduled
Caste in that State;

Provided also if the number of
reserve seats for Scheduled Caste
are less than the number of districts,
no district will have more, than one
seat reserved for scheduled caste’.”

The motion was negatived.

NAGESHWAR  PRASAD

Sir, I move :—

SHRI
SHAHI:

11. “That at page 4, after line 39.
the following be inserted, namely: —

‘(e) the reservation for Scheduled
Castes and Scheduled Tribes in the
constituencies shall be made in pro-
portion of their population within
the existing limits of administrative

units on rotational basis’.

>

SHRI K. CHANDRASEKHARAN:
Sir, I move:—

14. “That at page 4, line 27, the
words ‘as far as practicable’ be de-
leted”.

15. “That at page 4, line 45, after
the words ‘as it thinks fit’ the words
‘and the fact of such publication shall
be given due publicity by either ad-
vertisement and/or press notes issued.
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{Shri K. Chandrasekharan.}
and published in selected prominent
newspaper throughout the count
be inserted.”

The questions were put and the
.motions were negatived, '
MR, DEPUTY CHAIRMAN: The

question is:—

“That Clause 9 stand part of the
Blll ”

The motion was adopted.
Clause 9 was added to the Bill,

Clauses 10 and 11 were added 1o the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI NITI RAJ SINGH CHAU-
DHURY: Sir, I move:—

“That the Bill be passed.”
The question was proposed.

DR. K. NAGAPPA ALVA (Mysore):
Mr. Deputy Chairman, Sir, there have
been certain dangerous trends in the
matter of elections in this country parti-
cularly during the last two vears. In
1971 we had Lok Sabha elections and in
1972 we had the Assembly elections.
So we will be having in the normal
course Lok Sabha elections in 1976 and
the Assembly elections in 1977, Sir, ours
is the largest democracy and the demo-
cracy itself, its growth, its future, de-
pends on free and fair elections,

fTHE VICE-CHAIRMAN (SHRI
SAHAI) in the Chair]

Therefore 1 would like to make a
few suggestions, which should be taken
with all the seriousness. Within the
next two years the Government, this
Parliament and the FElection Commis-
sion will have to take into consideration
certain things and certain changes will
have to be effected.
S eM,

Ram

» i 2

;. One particular suggestion I will give
about the Scheduled Castes and Schedul-
<d Tribes. The lists are being changed.
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There are omissions. Some are being
deleted and some are being added.
1t is necessary that the list should be
completed at the earliest possible
moment. Then, about the recasting of
the constituencies it is necessary that the
realities of the situation have to be taken
into account. In the hill areas and at
high altitudes, we cannot think of the
people going round and doing these
things. So, the main thing that has to
be considered in the coming two years
by the Election Commission and the
Government is that the expenses are re-
duced to a minimum_ the influence of
the governmental machinery is reduced
to a minimum and corrupt practices are
removed. For that all that is necessary
you should do. Now, the most dange-
rous trend we are having during the
last two years is the change in the Lok
Sabha elections, i.e., the delinking of the
Lok Sabha elections from the Assembly
elections. OQOurs is a rich country with
poor people. Poor people are becoming
poorer and poorer every day. The fra-
mers of the Constitution with the noblest
ideas had decided it. OQurs iz 2
democracy with a federal structure and
it is necessary that these elections go
together, For certain political reasons,
with certain designs and plans 1t was
done. I am appealing to the Govern-
ment to see that the elections go together
in the next elections.

Just one more point T would like to
say. It is worth considering that the
notices are published in the newspapers
also. The Government may consider
this question. Once again I must say
that even now the recasting of the con-
stituencies should be done. You should
give the top-most priority 1o the geoygra-
phical situation, the contiguity of the
areas and added to that the natural
boundaries like rivers. 1 know particu-
larly that certain mischief has been done
and some harm has been done Lo certamn
people. Unfortunately always what has
happened in this country 1s that the poli-
tics of opportunity and the politics of
survival have done so much harm to
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democracy and particularly in the elec-
tions. With these words, 1 appeal to the
Government to take up my suggestions
with all the seriousness necessary.

SHRI LAL K. ADVANI: Regarding
the only point on which this House di-
vided, I would give a quotation about
the role assigned to the Council of
States. I would like to remind the hon.
Minister, who has just now stated that
ours is the House of Elders and we
-should only give our views to the Lower
House. I quote Pandit Nehru, who
said :—

“We should not take guidance from
the British Parliament. We should go
by our own Constitution which has
clearly specified the functions of the
Council of States and the House of
the People. To call either of these
Houses an Upper House or a lower
House is not correct, Each House has
full authority to regulate jts own pro-
cedure within the limits of the Cons-
titution, Neither House by itself cons-
titutes Parliament., It is the two
Houses together that are the Parlia-
ment of India, The Constitution treats
the two Houses equally the only ex-
ception being in certain financial
matters which are to be the sole pur-
view of the House of the People.”

The delimitation issue, [ am sure, Mein-
bers even on that side will agree, is not
a financial matter and, therefore, this
House ought to have been associated
with the delimitation. The Government
has committed a wrong and in not agree-
ing to the suggestion I made during this
debate, it has only proved my point.
The second point is in respect of what [
have stated earlier-—I wish the Govern-
ment would assure us that the Constitn-
tion amendment pertaining to article 81
would be brought forward at the earliest,
at the hext session T¥*; RYR T ey

SHRI NITI RAJ- SINGH CHAU-
DHURY: About the first speaker, he
has made suggestions about the election
laws. There was a Joint Cominittee

{19 LEC. 19721

(Chandi;arh Amdt.) 246

Bill, 1972

which has made its recommendation
about them, they are under the conside-
ration of the Government. The Joint
Committee has made recommendations
as to how to reduce the expenditure and
all those things which he has referred to.
When that comes up, that will be the
proper time when it can be considered.

About what Shri Advani has said, [
would only say a sentence. He has quot-
ed Panditji's speech. It is true. And
also the Constitution in article 79 pro-
vides that—

“There shall be a Parliament for the
Union which shall consist of the Presi-
dent and two Houses to be known res-
pectively as the Council of States and
the House of the People.”

There is no dispute as to the fact that
this House is part of Parliament. It is
there, and the Constitution says that.

THE VICE-CHAIRMAN (SHRI
RAM SAHAI): The question is:

“That the Bill be passed.”  'i&iuy

The question was put and the motion
was adopted. ;o Sw

~ atr ‘u o A

THE CAPITAL OF PUNJAB (DEVE-

LOPMENT AND REGULATION)
(CHANDIGARH  AMENDMENT)
BILL, 1972 - , -

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (PROF. DEBI!-
PRASAD CHATTOPADHYAYA):
Mr. Vice-Chairman, Sir, I move:

“That the Bill further to amend the
Capital of Punjab (Development and
Regulation) Act, 1952, as in Force in
the Union territory of Chandigarhn, be
taken into consideration.” .

Sir, the Supreme Court in Messrs. Jag-
dish Chand Radhey Sham Vs, the State
of Punjab and Others (Civil Appeal No.
1099 of 1967) declared section 9 of the
Capital of Punjab (Development and



